
IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 40794 OF 2022

PETITIONER:

DEVNA SUMESH
AGED 17 YEARS
D/O. SUMESH, “DHVANI”, 
CHALA EAST P. O., 
KANNUR – 670 621, 
REPRESENTED BY HER GUARDIAN AND MOTHER SHOLY N.P., 
AGED 38 YEARS, W/O. SUMESH, 
“DHVANI”, CHALA EAST P. O., 
KANNUR – 670 621.

BY ADVS.
ZAKIR HUSSAIN
K.A.SANJEETHA

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY SECRETARY TO GOVERNMENT, 
GENERAL EDUCATION DEPARTMENT, 
TRIVANDRUM – 695 001.

2 THE DIRECTOR OF PUBLIC INSTRUCTIONS, 
TRIVANDRUM – 695 001.

3 GENERAL CONVENER, 
KANNUR REVENUE DISTRICT SCHOOL KALOTSAVAM, 
C/O. DEPUTY DIRECTOR OF EDUCATION, 
KANNUR DISTRICT – 670 002.

4 THE APPELLATE COMMITTEE, 
KANNUR REVENUE DISTRICT SCHOOL KALOTSAVAM, 
REPRESENTED DEPUTY DIRECTOR OF EDUCATION, 
KANNUR DISTRICT – 670 002.

5 GENERAL CONVENER, 
KERALA STATE SCHOOL KALOTSAVAM, 
C/O. DEPUTY DIRECTOR OF EDUCATION, 
KOZHIKKODE – 673 020.
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6 DEVIKA MANJITH, 
AGED 17 YEARS
D/O. PREETHA MANJITH, 
PUTHENPURAYIL HOUSE, 
NEAR PUZHATHI SERVICE CO-OPERATIVE BANK, 
KAKKAD P. O., KANNUR – 670 005, 
REPRESENTED BY HER GUARDIAN PREETHA MANJITH.

SRI. APPU P.S - GP

THIS  WRIT  PETITION  (CIVIL)  HAVING  COME  UP  FOR  ADMISSION  ON

27.12.2022, W.P(C) NO.41729/2022 & CONNECTED CASES, THE COURT ON THE SAME

DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 41729 OF 2022

PETITIONER:

BHADRA S. NAIR (MINOR)
AGED 17 YEARS,
D/O.ASHA M.R,
REPRESENTED BY HER MOTHER ASHA M.R.,
AGED 37 YEARS, D/O. MOHANAN NAIR K., 
'PAITHRIKAM', KOODAL P. O., 
PATHANAMTHITTA, PIN – 689 693.
BY ADV MITHUN P.

RESPONDENTS:

1 THE DIRECTOR OF GENERAL EDUCATION
DIRECTORATE OF GENERAL EDUCATION,
JAGATHI, THIRUVANANTHAPURAM, PIN – 695 014.

2 THE DISTRICT EDUCATION OFFICER
(THE CHAIRMAN OF APPEAL COMMITTEE), 
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
THIRUVALLA, PATHANAMTHITTA, PIN – 689 101.

3 GENERAL CONVENER, PROGRAMME COMMITTEE
PATHANAMTHITTA REVENUE DISTRICT KALOLSAVAM 2022-2023
THIRUMOOLAPURAM, THIRUVALLA, PIN – 689 115.

4 GENERAL CONVENER
KERALA STATE SCHOOL KALOLSAVAM 2022 - 2023,
[ADDITIONAL DIRECTOR (GENERAL)]
DIRECTORATE OF GENERAL EDUCATION,
JAGATHI, THIRUVANANTHAPURAM, PIN – 695 014.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022, WP(C) NO.40794/2022 & CONNECTED CASES, THE COURT ON

THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42040 OF 2022

PETITIONER:

1 AADI SREYAS 
AGED 17 YEARS
S/O. P. K SUSEEL KUMAR, AMMAVEEDU, 
ELANTHOOR P. O, PATHANAMTHITTA, 
KERALA - 689 643, 
REPRESENTED BY HIS MOTHER SREELATHA K. AGED 51 YEARS,

W/O. P.K. SUSEEL KUMAR, AMMAVEEDU, 
ELANTHOOR P. O, PATHANAMTHITTA, 
KERALA - 689 643.

2 ABHIRAM P. NAIR
AGED 17 YEARS
S/O. PRADEEP K., LALITHALAYAM, 
ELANTHOOR P. O, PATHANAMTHITTA, 
KERALA - 689 643, 
REPRESENTED BY HIS FATHER PRADEEP K., 
AGED 57 YEARS, LALITHALAYAM, 
ELANTHOOR P. O, PATHANAMTHITTA, 
KERALA - 689 643.
BY ADVS.
UMMUL FIDA
C.IJLAL
NIMMY JOHNSON

RESPONDENTS:

1 THE STATE OF KERALA
REPRESENTED BY ITS SECRETARY, 
GENERAL EDUCATION DEPARTMENT, 
SECRETARIAT, THIRUVANANTHAPURAM - 695 001.

2 THE DISTRICT EDUCATIONAL OFFICER
OFFICE OF THE DISTRICT EDUCATIONAL OFFICER 
PATHANAMTHITTA, (THE CHAIRMAN, THE APPEAL COMMITTEE, 
PATHANAMTHITTA DISTRICT KERALA SCHOOL KALOLSAVAM 
2022-23) - 689 101.

3 BALIKAMATOM HIGHER SECONDARY
THIRUVMOOLAPURAM, THIRUVALLA, 
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KERALA - 689 115, 
REPRESENTED BY HEAD MASTER.

4 MARTHOMA HIGHER SECONDARY SCHOOL (PATHANAMTHITTA)
B ROAD, PATHANMTHITTA, 
KERALA - 689 645
REPRESENTED BY HEAD MASTER.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022, W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42052 OF 2022

PETITIONER:

SANIYA SANTHOSH
AGED 15 YEARS
D/O. SANTHOSH P. S 
REPRESENTED BY HER MOTHER AND GUARDIAN,
SYAMA. S, AGED 38 YEARS, 
W/O. SANTHOSH P. S
SANIYA BHAVANAM, POTHAPALLY NORTH
KUMARAPURAM, ALAPPUZHA, 
PIN – 690 548.

BY ADVS.
RAHUL SASI
NEETHU PREM
MANU K. MURALI

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY SECRETARY TO THE DEPARTMENT OF GENERAL
EDUCATION, GOVERNMENT SECRETARIAT, 
THIRUVANANTHAPURAM – 695 001.

2 DIRECTOR OF GENERAL EDUCATION
THIRUVANANTHAPURAM, 
PIN – 695 001.

3 PROGRAMME COMMITTEE CONVENOR
STATE SCHOOL KALAOLSAVAM 2022-2023 TO BE HELD AT 
KOZHIKODE, PIN – 673 005.

4 DEPUTY DIRECTOR OF EDUCATION
ALAPPUZHA DISTRICT (CHAIRMAN, APPEAL COMMITTEE, 
ALAPPUZHA REVENUE DISTRICT KALOLSAVAM 2022-2023)
KODIVEEDU, ALAPPUZHA, 
PIN – 688 001.

5 SARASWATHI ANTHARJANAM P. K
GOVERNMENT HSS, KALAVOOR, 
ALAPPUZHA, PIN – 688 522.
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SRI. APPU P. S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42157 OF 2022

PETITIONER:

ABIR ZAMAN K.K , 
AGED 13, S/O. SHAMEER T., MINOR, 
REPRESENTED BY THE FATHER AND THE NATURAL GUARDIAN 
SHAMEER T.S., S/O. BEERAN T., 
AGED 42 YEARS,
RESIDING AT KOTTARAKOTH HOUSE, 
NANMINDA P. O., 
KOZHIKKODE DISTRICT - 673 613.

BY ADV SURAJ.S

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY THE SECRETARY, 
MINISTRY OF EDUCATION, SECRETARIAT, 
THIRUVANANTHAPURAM - 695 001.

2 THE DEPUTY DIRECTOR OF EDUCATION
KOZHIKODE DISTRICT EDUCATION DEPARTMENT CONVENER, 
APPEAL COMMITTEE YOUTH FESTIVAL, 
KOZHIKODE, MANACHIRA, KOZHIKODE – 673 001.

3 THE DEPUTY DIRECTOR OF EDUCATION
KOZHIKODE DISTRICT EDUCATION DEPARTMENT, 
MANACHIRA, KOZHIKODE – 673 001.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42238 OF 2022

PETITIONER:

MUHAMMED RAZAL M. M (MINOR), 
AGED 15 YEARS
GOVT HSS, VATTENAD, PALAKKAD DISTRICT, 
REPRESENTED BY HIS MOTHER AND NATURAL 
GUARDIAN NOUFITHA P.P. W/O. ISMAIL, AGED 33 YEARS, 
PUTHENPEEDIKAYIL HOUSE, PERUMANNUR P. O. 
CHALISSERY, PALAKKAD DISTRICT - 679 536.

BY ADVS.
SANTHOSH P. PODUVAL
R. RAJITHA
CHITHRA S. BABU

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY SECRETARY, GENERAL EDUCATION 
DEPARTMENT, GOVERNMENT SECRETARIAT, 
THIRUVANANTHAPURAM - 695 001.

2 DIRECTOR GENERAL OF EDUCATION
JAGATHI, THIRUVANANTHAPURAM - 695 014.

3 THE DEPUTY DIRECTOR OF EDUCATION
(CHAIRMAN, APPEAL COMMITTEE, SUB DISTRICT SCHOOL 
KALOLSAVAM, PALAKKAD) CIVIL STATION, 
KENATHUPARAMBU, KUNATHURMEDU, 
PALAKKAD - 678 001.

4 THE DISTRICT EDUCATIONAL OFFICER
PALAKKAD - 678 001.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022, W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42269 OF 2022

PETITIONER:

ADITYA LAKSHMI R.
AGED 16 YEARS
D/O .SMITHA RAJESH, JYOTHI NIVAS, 
BLOCK NO.1330, KOMBAYAR, PARATHODU IDUKKI - 685 552 
REPRESENTED BY HER MOTHER AND LAWFUL 
GUARDIAN SMITHA RAJESH, 
AGED 43 YEARS, W/O. RAJESH K.V.

BY ADVS.
G.S.KRISHNAN KARTHA
LIJIN THAMBAN
AKSHARA K.V.

RESPONDENTS:

1 THE DIRECTOR OF GENERAL EDUCATION,
DGE OFFICE, JAGATHY, 
THIRUVANANTHAPURAM - 695 014.

2 THE DEPUTY DIRECTOR OF EDUCATION
IDUKKI, KODIVEED, IDUKKI - 688 001.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42307 OF 2022

PETITIONERS:

1 NANDANA AJITH
AGED 16 YEARS
D/O. AJITH KUMAR N.
KOCHUPARAMBIL (H), P.O. JUNCTION, 
MUVATTUPUZHA P. O., KERALA – 686 661,
REPRESENTED BY HER FATHER AJITH KUMAR N.

2 KARTHIKA SUNIL
AGED 15 YEARS
D/O. SUNILKUMAR P. R
PAZHANGAMATTATHIL, MUDAVOOR P. O, 
VAZHAPILLY,
ERNAKULAM, KERALA – 686 669,  
REPRESENTED BY HER FATHER SUNILKUMAR P. R

3 AMANYA PUSHPAN
AGED 16 YEARS
D/O. PUSHPAN V. N
VADAKKEKARA (H), AVOLY P. O, 
MUVATTUPUZHA, ERNAKULAM, 
KERALA - 686 670,  
REPRESENTED BY HER FATHER PUSHPAN V. N

4 NIYA THANKACHAN
AGED 17 YEARS
D/O. THANKACHAN T. K
THOTTIPARANNOLIL (H), ARAKUZHA P. O, 
MUVATTPUZHA, ERNAKULAM, KERALA – 686 672, 
REPRESENTED BY HER FATHER THANKACHAN T. K

5 KSHETHRA V. S
AGED 16 YEARS
D/O. SAJI V. S
VENGATTU (H), MEKKADAMBU P. O, 
MUVATTPUZHA, ERNAKULAM, 
KERALA – 682 316, 
REPRESENTED BY HER FATHER SAJI V. S

6 DEVIKA AJI
AGED 16 YEARS
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D/O. AJI P. V 
PONTHAMKUZHIYIL (H), MEKKADAMPU P. O
MUVATTUPUZHA, ERNAKULAM, 
KERALA – 682 316,  
REPRESENTED BY HER FATHER AJI P. V

7 ANNA SARA ROY
AGED 18 YEARS
D/O. JOY A
EDAPPATTU (H), ENANALLOOR P. O, 
KALAMPOOR, ERNAKULAM, 
KERALA – 686 673.

8 AMALA P. B
AGED 16 YEARS
D/O. BIJU VARGHESE
PALAKUZHIYIL (H), RANDAR P. O, 
MUVATTPUZHA, ERNAKULAM, 
KERALA – 686 673 
REPRESENTED BY HER FATHER BIJU VARGHESE.

9 POOJA ROSHY
AGED 16 YEARS
D/O. ROSHY K.
OZHAKKANATTU (H), TAGORE ROAD, 
MUVATTPUZHA, ERNAKULAM, 
KERALA-  686 661
REPRESENTED BY HER FATHER ROSHY K.

10 ASWATHY SUNDHEER A. K
AGED 17 YEARS
D/O. SUDHEER KUMAR A. K
ATHRUKUNNATHU (H), VELLOORKUNNAM, 
MUVATTPUZHA, ERNAKULAM, KERALA- 688 869 
REPRESENTED BY HER FATHER SUDHEER KUMAR A. K.
BY ADVS.
SRADHAXNA MUDRIKA
DR.MATHEW A. KUZHALANADAN
KURIAKOSE VARGHESE
V.SHYAMOHAN
GEORGE J.NALAPPAT

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY ITS SECRETARY,
GENERAL EDUCATION DEPARTMENT,
GOVERNMENT SECRETARIAT,
THIRUVANANTHAPURAM, 
KERALA – 695 001.
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2 DEPUTY DIRECTOR OF EDUCATION
OFFICE OF DEPUTY DIRECTOR OF EDUCATION
CIVIL STATION, KAKKANAD P. O.,
ERNAKULAM, KERALA – 682 030.

3 GENERAL CONVENOR
ERNAKULAM DISTRICT SCHOOL KALOLSAVAM 2022-23
OFFICE OF DEPUTY DIRECTOR OF EDUCATION
CIVIL STATION, KAKKANAD P. O.,
ERNAKULAM, KERALA – 682 030.

4 ERNAKULAM DISTRICT APPELLATE COMMITTEE
REPRESENTED BY ITS CHAIRMAN
OFFICE OF DEPUTY DIRECTOR OF EDUCATION
CIVIL STATION, KAKKANAD P. O.,
ERNAKULAM, KERALA – 682 030.

5 CHAIRMAN
ERNAKULAM DISTRICT APPELLATE COMMITTEE
OFFICE OF DEPUTY DIRECTOR OF EDUCATION
CIVIL STATION, KAKKANAD P. O.,
ERNAKULAM, KERALA – 682 030.

6 GENERAL CONVENOR
KERALA STATE SCHOOL KALOLSAVAM
OFFICE OF DIRECTORORATE OF GENERAL EDUCATION
JAGATHI, THIRUVANANTHAPURAM, 
KERALA – 695 014.

7 DIRECTOR OF GENERAL EDUCATION
OFFICE OF DIRECTORORATE OF GENERAL EDUCATION
JAGATHI, THIRUVANANTHAPURAM, 
KERALA – 695 014.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022, W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42438 OF 2022

PETITIONER:

POOJA. M (MINOR)
AGED 17 YEARS
REPRESENTED BY MOTHER, MALINI.S, 
POOJA BHAVAN MANNAKUZHIMELE, 
CHEVALLOOR, PULIYARAKONAM, 
THIRUVANANTHAPURAM - 695 573.

BY ADVS.
RAAJESH S.SUBRAHMANIAN
V.R.RAJESH

RESPONDENTS:

1 THE STATE OF KERALA
REPRESENTED BY SECRETARY TO GOVERNMENT, 
DEPARTMENT OF GENERAL EDUCATION, 
GOVERNMENT SECRETARIAT, 
THIRUVANANTHAPURAM - 695 001. 

2 DIRECTOR OF GENERAL EDUCATION
JAGATHY, 
THIRUVANANTHAPURAM - 695 014.

3 DIRECTOR OF HIGHER SECONDARY EDUCATION,
OFFICE OF THE DIRECTOR OF HIGHER SECONDARY EDUCATION,

HOUSING BOARD BUILDING, 
SANTHI NAGAR, 
THIRUVANANTHAPURAM - 695 001.

4 THE DEPUTY DIRECTOR OF EDUCATION, 
KOCHAR ROAD, 
THIRUVANANTHAPURAM - 695 036.

5 GENERAL CONVENOR,
THIRUVANATHAPURAM REVENUE DISTRICT SCHOOL 
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KALOLSAVAM 2022-2023, 
OFFICE OF THE DEPUTY DIRECTOR EDUCATION, 
KOCHAR ROAD, 
THIRUVANANTHAPURAM – 695 036.

6 THE CHAIRMAN,
APPEAL COMMITTEE KERALA SCHOOL KALOLSAVAM, 
THIRUVANANTHAPURAM DISTRICT 2022-2023, 
OFFICE OF THE DISTRICT EDUCATION, 
KOCHAR ROAD, 
THIRUVANANTHAPURAM - 695 036.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42679 OF 2022

PETITIONER:

NEHA MARIA JOSEPH
AGED 14 YEARS (MINOR)
D/O. JOSEPH, 50/946/B3, SAI LANE, 
GANDHI SQUARE, POONITHURA, 
PIN - 682 038, REPRESENTED BY HER FATHER AND 
LAWFUL GUARDIAN, JOSEPH AGED 49, 
S/O VARGHESE.

BY ADV MANU ROY

RESPONDENTS:

1 DIRECTOR OF GENERAL EDUCATION
JAGATHY, THIRUVANANTHAPURAM – 695 014.

2 THE DEPUTY DIRECTOR OF EDUCATION
ERNAKULAM - 682 011.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022, ALONG WITH CONNECTED CASES, THE COURT ON THE SAME

DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42719 OF 2022

PETITIONER:

THEERDHA PRAKASH,
AGED 16 YEARS
D/O. PRAKASAN K, XITH STANDARD, 
EMMANUEL'S HIGHER SECONDARY SCHOOL KOTHANALLOOR, 
REPRESENTED BY HER FATHER AND GUARDIAN, PRAKASAN K, 
S/O. KUNJUKOCHU K.C, AGED 48 YEARS, 
THEERDHAM, KADUTHURUTHY P.O, 
KOTTAYAM DISTRICT, PIN - 686 604.

BY ADV KAVERY S. THAMPI

RESPONDENTS:

1 THE DISTRICT LEVEL APPEAL COMMITTEE,
KOTTAYAM REVENUE DISTRICT SCHOOL KALOLSAVAM - 2022-
23, REPRESENTED BY ITS CHAIRMAN, 
THE DEPUTY DIRECTOR OF EDUCATION, KOTTAYAM.

2 THE GENERAL CONVENOR, 
PROGRAMME COMMITTEE, 
KERALA SCHOOL KALOLSAVAM 2022-2023.

3 THE DIRECTOR OF PUBLIC INSTRUCTIONS, DPI JUNCTION, 
THIRUVANANTHAPURAM - 695 001.

4 THE SECRETARY TO GOVERNMENT, 
GENERAL EDUCATION DEPARTMENT, 
SECRETARIAT, THIRUVANANTHAPURAM - 695 001.

SMT. PARVATHY - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42720 OF 2022

PETITIONER:

THEERDHA PRAKASH,
AGED 16 YEARS
D/O. PRAKASAN K., XITH STANDARD, 
EMMANUEL'S HIGHER SECONDARY SCHOOL KOTHANALLOOR, 
REPRESENTED BY HER FATHER AND GUARDIAN, 
PRAKASAN K, S/O. KUNJUKOCHU K.C, 
AGED 48 YEARS, THEERDHAM, KADUTHURUTHY P.O, 
KOTTAYAM DISTRICT, PIN - 686 604.

BY ADV KAVERY S. THAMPI

RESPONDENTS:

1 THE DISTRICT LEVEL APPEAL COMMITTEE,
KOTTAYAM REVENUE DISTRICT SCHOOL KALOLSAVAM 2022-23, 
REPRESENTED BY ITS CHAIRMAN THE DEPUTY DIRECTOR OF 
EDUCATION, KOTTAYAM.

2 THE GENERAL CONVENOR, 
PROGRAMME COMMITTEEE, 
KERALA SCHOOL KALOLSAVAM 2022-2023.

3 THE DIRECTOR OF PUBLIC INSTRUCTIONS, 
DPI JUNCTION, THIRUVANANTHAPURAM - 695 001.

4 THE SECRETARY TO GOVERNMENT, 
GENERAL EDUCATION DEPARTMENT, 
SECRETARIAT, THIRUVANANTHAPURAM - 695 001.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42722 OF 2022

PETITIONER:

PRARDHANA PRAKASH,
AGED 13 YEARS
D/O. PRAKASAN K., VIII TH STANDARD, 
ST. AUGUSTUS HIGH SCHOOL, MUTTUCHIRA, 
REPRESENTED BY HER FATHER AND GUARDIAN, 
PRAKASAN K, S/O. KUNJUKOCHU K.C, 
AGED 48 YEARS, THEERDHAM, 
KADUTHURUTHY P. O, KOTTAYAM DISTRICT, 
PIN - 686 604.

BY ADV KAVERY S. THAMPI

RESPONDENTS:

1 THE DISTRICT LEVEL APPEAL COMMITTEE,
KOTTAYAM REVENUE DISTRICT SCHOOL KALOLSAVAM 2022-23, 
REPRESENTED BY ITS CHAIRMAN, 
THE DEPUTY DIRECTOR OF EDUCATION, KOTTAYAM.

2 THE GENERAL CONVENOR, PROGRAMME COMMITTEE, 
KERALA SCHOOL KALOLSAVAM 2022-23.

3 THE DIRECTOR OF PUBLIC INSTRUCTIONS, 
DPI JUNCTION, THIRUVANANTHAPURAM - 695 001.

4 THE SECRETARY TO GOVERNMENT, 
GENERAL EDUCATION DEPARTMENT, 
SECRETARIAT, THIRUVANANTHAPURAM - 695 001.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42754 OF 2022

PETITIONER:

PARTHIP M. PRADEEP
AGED 16 YEARS
S/O. PRADEEP 
RESIDING AT NEELAKANDAMANDIRAM, POLACHIRA, 
CHINGAVANAM P. O, KOTTAYAM – 686 531 
BEING MINOR, REPRESENTED BY HIS UNCLE AND NEXT FRIEND

SREEKUMAR N., AGED 59 YEARS 
S/O. N.NARAYANAN 
RESIDING AT VADAKKE MANGALATH HOUSE, 
KARIKKAMURI,
MONASTERY ROAD, ERNAKULAM – 682 011.

BY ADV V.V.SURESH

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY ITS SECRETARY 
GENERAL EDUCATION DEPARTMENT 
GOVERNMENT SECRETARIAT TRIVANDRUM - 695 001.

2 KERALA SCHOOL KALOLSAVAM 2022-2023 COMMITTEE
REPRESENTED BY DIRECTOR OF GENERAL EDUCATION,
THIRUVANANTHAPURAM – 695 001.

3 THE APPEAL COMMITTEE
KOTTAYAM REVENUE DISTRICT SCHOOL KALOLSAVAM 2022-23, 
REPRESENTED BY ITS CHAIRMAN, 
DEPUTY DIRECTOR OF EDUCATION,
KOTTAYAM – 686 001.

SRI.APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 21

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42761 OF 2022

PETITIONER:

SRUTHY VIJAY L. (MINOR)
AGED 17 YEARS
STANDARD-XII GOVT HSS NEDUVELI
REPRESENTED BY HER MOTHER AND GUARDIAN LALITHA S.,
W/O. VIJAYAKUMAR,
RESIDING AT KOLLAMVILAKAM, NANNATTUKAVU,
POTHENCODE (P.O), VEMBAYAM,
THIRUVANANTHAPURAM – 695 584.

BY ADVS.
R.BINDU
SILPA S.
VISHNU VIJAYAN
HAPPYMON BABU

RESPONDENTS:

1 THE GENERAL CONVENER,
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION,
THIRUVANANTHAPURAM – 695 036.

2 THE CHAIRMAN, APPEAL COMMITTEE,
OFFICE OF THE DEPUTY DIRECTOT OF EDUCATION,
THIRUVANANTHAPURAM.

3 THE GENERAL CONVENER, 
PROGRAM COMMITTEE,
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION,
THIRUVANANTHAPURAM.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 22

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42767 OF 2022

PETITIONER:

SREDHA JAGADEESH 
AGED 17 YEARS (MINOR), 
D/O. JAGADEESH, RESIDING AT VILAYIL VEEDU, 
MEL KADAKKAVVOOR P. O., KADAKKAVOOR, 
THIRUVANANTHAPURAM - 695 306, 
REPRESENTED BY HER FATHER AND NEXT FRIEND JAGADEESH, 
AGED 41 YEARS, 
S/O. KUTTAPPAN, 
RESIDING AT DO. DO. 

BY ADVS.
T.MADHU
C.R.SARADAMANI
V.S.NOWSHAD
SHAHID AZEEZ
RENJISH S. MENON

RESPONDENTS:

1 THE STATE OF KERALA
REPRESENTED BY ITS SECRETARY TO GOVERNMENT, 
GENERAL EDUCATION DEPARTMENT, GOVERNMENT SECRETARIAT,
THIRUVANANTHAPURAM - 695 001. 

2 THE DIRECTOR GENERAL OF EDUCATION
OFFICE OF THE DIRECTOR GENERAL OF EDUCATION, 
JAGATHY, THIRUVANANTHAPURAM - 695 014. 

3 THE ORGANIZING COMMITTEE
KERALA STATE LEVEL SCHOOL KALOLSAVAM 2022, 
OFFICE OF THE DIRECTOR GENERAL OF EDUCATION, 
THIRUVANANTHAPURAM - 695 014, 
REPRESENTED BY ITS CONVENER. 

4 THE ORGANIZING COMMITTEE
KERALA KALOLSAVAM 2022, 
THIRUVANANTHAPURAM REVENUE DISTRICT, 
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
THIRUVANANTHAPURAM - 695 036, 
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REPRESENTED BY ITS CONVENER. 
5 THE APPEAL COMMITTEE

KERALA SCHOOL KALOLSAVAM 2022, 
THIRUVANANTHAPURAM REVENUE DISTRICT DEPUTY DIRECTOR 
OF EDUCATION, THIRUVANANTHAPURAM - 695 036, 
REPRESENTED BY ITS CHAIRMAN. 

6 NIRANJANA P. S (MINOR), 
JYOTHINILAYAM HIGHER SECONDARY SCHOOL, ST. ANDREWS 
ROAD, THIRUVANANTHAPURAM - 695 586, 
REPRESENTED BY HER FATHER AND GUARDIAN, 
JYOTHINILAYAM HIGHER SECONDARY SCHOOL, 
ST. ANDREWS ROAD, THIRUVANANTHAPURAM - 695 586.
 
SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 24

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42769 OF 2022

PETITIONER:
AAVANI SURESH (MINOR),
AGED 17 YEARS,D/O. SURESH S.,
AMBADI, RAROTH,
THAMARASSERY P. O., KOZHIKODE – 673 573. 
REPRESENTED BY HER FATHER AND GUARDIAN
SRI. SURESH S.

BY ADVS.
LEO LUKOSE
ENOCH DAVID SIMON JOEL
S.SREEDEV
RONY JOSE
CIMIL CHERIAN KOTTALIL

RESPONDENTS:

1 DIRECTORATE OF GENERAL EDUCATION
FXW6 7 MJ
JAGATHY, THIRUVANANTHAPURAM
REPRESENTED BY ITS DIRECTOR,
PIN – 695 014.

2 DEPUTY DIRECTORATE OF EDUCATION
MANANCHIRA ROAD,
KOZHIKODE, KERALA 
REPRESENTED BY ITS DEPUTY DIRECTOR,
PIN – 673 001.

3 KERALA STATE YOUTH FESTIVAL ORGANISATION COMMITTEE 
KOZHIKODE,REPRESENTED BY ITS GENERAL CONVENOR,
PIN – 673 001.
SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 25

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42775 OF 2022

PETITIONER:

SAI SRUTHY MOHAN (MINOR) 
AGED 17 YEARS
D/O. SEEMA S., PLUS TWO STUDENT, 
S.N.S.M.H.S.S, ELAMPALLOOR, 
KUNDARA, KOLLAM - 691 501, 
REPRESENTED HER MOTHER AND GUARDIAN SEEMA S., 
D/O. GEETHA, 
AGED 45 YEARS, 
SREEDHARAM, MULAVANA P. O., 
KUNDARA, KOLLAM - 691 503.

BY ADVS.
B.MOHANLAL
ABIJITH M.

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY THE PRINCIPAL SECRETARY TO GOVERNMENT,
GENERAL EDUCATION DEPARTMENT, 
SECRETARIAT, THIRUVANANTHAPURAM - 695 001.

2 THE GENERAL CONVENER
KERALA SCHOOL KALOLSAVAM 2022-2023, 
(THE DIRECTOR OF GENERAL EDUCATION, 
JAGATHY P.O., 
THIRUVANANTHAPURAM - 695 014.

3 THE CHAIRMAN APPEAL COMMITTEE
KERALA SCHOOL KALOLSAVAM 2022-2023 
(THE DEPUTY DIRECTOR OF EDUCATION, 
THEVALLY P.O., 
KOLLAM - 691 009.

4 THE PROGRAMME CONVENER
KOLLAM DISTRICT SCHOOL KALOLSAVAM 2022-2023, 
(THE DISTRICT EDUCATIONAL OFFICER, 
COLLECTORATE, 
CUTCHERY P. O., 
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KOLLAM - 691 013).
5 PARVATHY S. KURUP

MINOR, PLUS TWO STUDENT, 
GOVERNMENT MODEL BOYS H.S.S., 
HIGH SCHOOL JUNCTION, KOLLAM - 691 009, 
REPRESENTED BY HER GUARDIAN, PRINCIPAL, 
GOVERNMENT MODEL BOYS H.S.S., 
HIGH SCHOOL JUNCTION, KOLLAM - 691 009.

SMT.PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES, THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 27

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42786 OF 2022

PETITIONER:

LAKSHMI NANDANA T.K. (MINOR), 
AGED 14 YEARS
D/O. MANOJKUMAR T.K, 
P.K.M.M. HIGHER SECONDARY SCHOOL, 
EDARIKKODE, MALAPPURAM DISTRICT, 
RESIDING AT NANDANAM, THRIKKANDIYOOR POST, 
TIRUR, MALAPPURAM DT. 
PIN – 676 104, 
REPRESENTED BY HER FATHER MANOJKUMAR T.K, 
NANDANAM, THRIKKANDIYOOR POST, 
TIRUR, MALAPPURAM DT. PIN – 676 104.

BY ADV T.K.AJITH KUMAR

RESPONDENTS:

1 STATE OF KERALA,
REPRESENTED BY THE SECRETARY, 
GENERAL EDUCATION DEPARTMENT, 
GOVERNMENT SECRETARIAT, THIRUVANANTHAPURAM (P.O) 
THIRUVANANTHAPURAM DT., PIN – 695 001.

2 GENERAL CONVENOR & THE DEPUTY DIRECTOR OF EDUCATION, 
DOWN HILL (P.O), MALAPPURAM DISTRICT, 
PIN – 676 519.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 28

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42788 OF 2022

PETITIONER:

THEERTHA S. MOHAN (MINOR)
AGED 17 YEARS,D/O. SETHUMOHAN K. S.,
SINDHU NIVAS, PUTHIYARAMBATH,
VEZHUPUR, THAMARASSERY P. O.,
KOZHIKODE – 673 573,
REPRESENTED BY HER FATHER AND GUARDIAN
SRI. SETHUMOHAN K. S.

BY ADVS.
LEO LUKOSE
ENOCH DAVID SIMON JOEL
S.SREEDEV
RONY JOSE
CIMIL CHERIAN KOTTALIL

RESPONDENTS:

1 DIRECTORATE OF GENERAL EDUCATION
FXW6 7 MJ
JAGATHY, THIRUVANANTHAPURAM – 695 014
REPRESENTED BY ITS DIRECTOR. 

2 DEPUTY DIRECTORATE OF EDUCATION
MANANCHIRA ROAD,KOZHIKODE, KERALA – 673 001,
REPRESENTED BY ITS DEPUTY DIRECTOR.

3 KERALA STATE YOUTH FESTIVAL ORGANISATION COMMITTEE 
KOZHIKODE – 673 001
REPRESENTED BY ITS GENERAL CONVENOR.

SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 29

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42797 OF 2022

PETITIONER:

RITHUMITHRA R. (MINOR)
AGED 15 YEARS, 
D/O. RANJITH KUMAR, 
THEVARPPALLI HOUSE,
NADUVANNUR,
KOZHIKODE – 673 614. 
REPRESENTED BY HER FATHER AND GUARDIAN
SRI. RANJITH KUMAR.

BY ADVS.
LEO LUKOSE
ENOCH DAVID SIMON JOEL
S.SREEDEV
RONY JOSE
CIMIL CHERIAN KOTTALIL

RESPONDENTS:

1 DIRECTORATE OF GENERAL EDUCATION
FXW6 7 MJ
JAGATHY,
THIRUVANANTHAPURAM – 695 014,
REPRESENTED BY ITS DIRECTOR.

2 DEPUTY DIRECTORATE OF EDUCATION
MANANCHIRA ROAD,
KOZHIKODE, KERALA – 673 001,
REPRESENTED BY ITS DEPUTY DIRECTOR.

3 KERALA STATE YOUTH FESTIVAL ORGANISATION COMMITTEE 
KOZHIKODE – 673 001,
REPRESENTED BY ITS GENERAL CONVENOR.

SMT. PARVATHY K -  GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 30

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42815 OF 2022

PETITIONER:

SHALU MOHANAN (MINOR)
AGED 17 YEARS
STANDARD-XII, S.N.D.P.Y.H.S.S NEERAVIL, 
KOLLAM, REPRESENTED BY HER FATHER AND GUARDIAN 
MR. MOHANAN C, KOTTAMALA THEKKATHIL, 
KOLLAM, KERALA – 691 001.

BY ADVS.
R.BINDU
SILPA S.
VISHNU VIJAYAN
HAPPYMON BABU

RESPONDENTS:

1 THE GENERAL CONVENER
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
KOLLAM – 691 009.

2 THE CHAIRMAN, 
APPEAL COMMITTEE, 
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
KOLLAM.

3 THE GENERAL CONVENER,
PROGRAM COMMITTEE, 
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
KOLLAM.

SMT. PARVATHY K - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42816 OF 2022

PETITIONERS:

1 MUHAMMED RAYYAN. A
AGED 17 YEARS (MINOR)
REPRESENTED BY HIS MOTHER AND GUARDIAN MRS REJINA R.,
RESIDING AT VADAKKEBHAGATH, PADINJATTAKKARA, 
THEVALAKKARA, KOLLAM,
KERALA – 690 524.

2 AFNAN NOUFAL, (MINOR)
AGED 17 YEARS, REPRESENTED BY GUARDIAN, 
S/O. NAUSHAD, RESIDING AT NOUFAL MANZIL, 
SVMPO, KOZHIKODE, KARUNAGAPPALLY,
KOLLAM, KERALA – 690 573.

3 ARPITH S., (MINOR)
AGED 16 YEARS, REPRESENTED BY GUARDIAN S/O. B. SOMAN,
RESIDING AT SAPARYA, KESAVAPURAM, 
KARUNAGAPPALLY (P.O), KOLLAM, 
KERALA – 690 518. 

4 ARCHITH S., (MINOR) 
AGED 16, REPRESENTED BY GUARDIAN
S/O. B. SOMAN, RESIDING AT SAPARYA, 
KESAVAPURAM, KARUNAGAPPALLY P. O, 
KOLLAM, KERALA – 690 518.

5 ABHINAV S., (MINOR)
AGED 16 YEARS
REPRESENTED BY GUARDIAN, 
S/O. SABU, RESIDING AT POLACHIRAKKAL, 
CN JUNCTION, KOLLAKA P.O, 
KARUNAGAPALLY, KOLLAM, 
KERALA – 690 536.

6 SULTHAN N., (MINOR)
AGED 16 YEARS
REPRESENTED BY GUARDIAN, 
S/O. NASAR, RESIDING AT MADEENA MANZIL SOUTH, 
ALUMKADAVU, KOLLAM, 
KERALA – 690 573.

7 ABEL PHILIP, (MINOR)
AGED 16 YEARS
REPRESENTED BY GUARDIAN,
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S/O. PHILIPOSE T, 
RESIDING AT NADHANYA, 
VADAKKUMTHALA EAST P.O, 
KARUNAGAPALLY, KERALA – 691 505.

8 MUHAMMED KAIS S., (MINOR)
AGED 16, REPRESENTED BY GUARDIAN, 
S/O. SHIHABDEEN A. M, 
RESIDING AT AMINAS, KOZHIKODE, 
KARUNAGAPPALLY, KOLLAM – 690 573.

9 ALFIN ASHARAF, (MINOR)
AGED 16 YEARS
REPRESENTED BY GUARDIAN, 
S/O. ASHRAF RESIDING AT PAVASSERIL, 
KOZHIKODU, KARUNAGAPPALLY, 
AYANIVELIKULANGARA, S. V MARKET, 
KOLLAM, KERALA – 690 573.

10 MUHAMMED SHIFAN (MINOR)
AGED 16 YEARS
REPRESENTED BY GUARDIAN,
S/O. SHAJAHAN, KAVARATTU VADAKKHATHIL, 
MARUNORTH, ALUMKADAVU P.O, 
KARUNAGAPPALLY, KOLLAM – 690 573.
BY ADVS.
R.BINDU
SILPA S.
VISHNU VIJAYAN

RESPONDENTS:

1 THE GENERAL CONVENER
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
KOLLAM, GOVT. BHSS CAMPUS, 
THEVALLY P.O, KOLLAM – 691 009.

2 THE CHAIRMAN,
APPEAL COMMITTEE, 
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
KOLLAM.

3 THE GENERAL CONVENER, 
PROGRAM COMMITTEE,OFFICE OF THE DEPUTY DIRECTOR OF 
EDUCATION, KOLLAM.
SRI. APPU P.S - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42832 OF 2022

PETITIONER:
VARSHA SREEKUMAR, 
AGED 17 YEARS (MINOR),
REPRESENTED BY HER MOTHER AND NATURAL GAURDIAN 
SMT. BINDU SREEKUMAR, AGED 48 YEARS, 
LAKSHMI NIVAS, PUTHLATH ROAD, 
NORTH KALAMASSERRY, ERNAKULAM DISTRICT - 683 104.
BY ADVS.
PREEJA V.P.
GEORGE BRISTON
V.P.PRASANTH
ANUJA S. NAIR

RESPONDENTS:
1 STATE OF KERALA,

REPRESENTED BY ITS PRINCIPAL SECRETARY TO THE GENERAL
EDUCATION DEPARTMENT, GOVERNMENT SECRETARIAT, 
THIRUVANANTHAPURAM – 695 001.

2 THE ADDITIONAL DIRECTOR OF GENERAL EDUCATION, 
GENERAL CONVENER, KERALA STATE SCHOOL KALOLSAVAM 
2022-2023, GOVERNMENT SECRETARIAT, THIRUVANANTHAPURAM
– 695 001.

3 THE DEPUTY DIRECTOR OF EDUCATION,
THE JOINT GENERAL CONVENER, 
KERALA SCHOOL KALOLSAVAM 2022-2023, 
ERNAKULAM REVENUE DISTRICT, 
CIVIL STATION, KAKKANAD, ERNAKULAM – 682 030.

4 THE CHAIRMAN APPEAL COMMITTEE, 
KERALA SCHOOL KALOLSAVAM, HIGH SECONDARY SCHOOL WING,
ERNAKULAM REVENUE DISTRICT, 
KERALA STATE SCHOOLKALOSAVAM, 
CIVIL STATION, KAKKANAD, ERNAKULAM - 682 030.

SMT.PARVATHY K. GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 



WP(C) NO. 40794 OF 2022 & CONN. 34

IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42833 OF 2022

PETITIONER:

ARDHRA KRISHNA L.
AGED 17 YEARS
D/O. P. RADHAKRISHNAN NAIR, 
REPRESENTED BY HER MOTHER LEKHA S.NAIR, 
AGED 46 YEARS, W/O. RADHAKRISHNAN NAIR, 
VEDANVILA VEEDU, SRA 53, NALANCHIRA P. O ., 
THIRUVANANTHAPURAM DISTRICT, PIN – 695 015.
BY ADV AMRUTHA P S

RESPONDENTS:

1 THE DIRECTOR OF GENERAL EDUCATION,
DIRECTORATE OF GENERAL EDUCATION, 
REPRESENTED BY THE SECRETARY, JAGATHI, 
THIRUVANANTHAPURAM, PIN – 695 014.

2 THE DISTRICT EDUCATION OFFICER 
(THE CHAIRMAN OF APPEAL COMMITTEE) 
OFFICE OF THE DEPUTY DIRECTOR OF EDUCATION, 
KILLIPPALAM, CHALAI P. O 
THIRUVANANTHAPURAM – 695 036.

3 GENERAL CONVENOR, 
KERALA STATE SCHOOL KALOLSAVAM 2022-2023 
[ADDITIONAL DIRECTOR (GENERAL)], 
DIRECTORATE OF GENERAL EDUCATION, 
JAGATHI, THIRUVANANTHAPURAM, PIN – 695 014.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR.JUSTICE MURALI PURUSHOTHAMAN

TUESDAY, THE 27TH DAY OF DECEMBER 2022 / 6TH POUSHA, 1944

WP(C) NO. 42843 OF 2022

PETITIONER:

KRISHNENDHU S.
AGED 14 YEARS
D/O. SHYLENDRAN S.,
MINOR REPRESENTED BY HIS FATHER AND NATURAL GUARDIAN 
SHYLENDRAN AGED 48,
S/O. SURENDRAN, UTHRUTTATHY, 
AYROOR, ELAKAMON P.O, 
AYIROOR, THIRUVANANTHAPURAM – 695 310.
BY ADV REENA ABRAHAM

RESPONDENTS:

1 STATE OF KERALA
REPRESENTED BY THE PRINCIPAL SECRETARY TO GOVERNMENT,
GENERAL EDUCATION DEPARTMENT, SECRETARIAT, 
THIRUVANANTHAPURAM - 695 001.

2 THE CHAIRMAN,
APPEAL COMMITTEE, KERALA SCHOOL KALOLSAVAM, 
2022-2023 (OFFICE OF THE DISTRICT EDUCATIONAL 
OFFICER, 
KOLLAM - 691 013).

3 THE GENERAL CONVENER, 
STATE SCHOOL KALOLSAVAM - 2023, 
(KOZHIKODE DISTRICT), 
OFFICE OF THE DISTRICT EDUCATIONAL OFFICER, 
KOZHIKODE – 673 004.

SMT. PARVATHY K. - GP

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON

27.12.2022,  W.P.(C) NO.40794/2022 & CONNECTED CASES,  THE COURT

ON THE SAME DAY DELIVERED THE FOLLOWING: 
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JUDGMENT

Since common issues arise for consideration in these writ

petitions, they are heard together and are disposed of by this

common judgment.

2. The 'Kerala School Kalolsavam' is the arts festival of

students  of  LP,  UP,  HS,  HSS,  VHSS  of  Govt./aided  and

recognized  un-aided  schools  under  General  Education

Department  of  the  State.  It  is  conducted  by  the  General

Education Department.  The Department has introduced Kerala

School Kalolsava Manual (hereinafter referred to as the 'Manual'

for  short)  laying  down  guidelines  for  the  conduct  of  the

Kalolsavam. The students who obtain grades in the State level

competitions are given academic grace marks as well as cultural

scholarships as prescribed by the Manual. The competitions are

held at four levels namely, School, Sub-District, Revenue District

and State. Only those who get a top score with 'A' grade can

participate in the next level of competition.

3. The petitioners in these writ petitions were participants
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in the Revenue District Level School Kalolsavam, 2022-2023.  As

per  clause  10.20  of  Chapter  10  of  the  Manual,  only  the

candidates who get 'A' Grade with the top most mark in an item

of competition in the Revenue District Level School Kalolsavam

can  participate  in  the  State  School  Kalolsavam.  The  School

Kalolsavams in various Revenue Districts were held during the

last week of November and first week of December, 2022. The

State level festival, viz; Kerala School Kalolsavam 2022-2023, is

slated to be held from 03.01.2023 to 07.01.2023 at Kozhikode.

The petitioners in these writ petitions are minors, represented by

their parents/guardians, who could not qualify for participation in

the State level Kerala School Kalolsavam as they could not get

top  score  in  their  events  in  the  respective  revenue  districts.

Accordingly, they preferred appeals before the Revenue District

Level Appellate Committee constituted as per the Manual. Since

the appeals were rejected, they have filed these writ petitions. 

4. Clauses 14 to 16 of Chapter 10 of the Manual provide

as follows:

“10.14 There will be an Appeals Committee to consider complaints

regarding  the  results  of  competitions.  The  technical  and  legal
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aspects of the competitions should be considered in the Appeals

Committee. No revaluation or redistribution is required. The video

record can also be checked, if needed, to rule on appeals. There

should be an order of action with causal analysis to adjudicate the

appeal. The prescribed form should be as given in Appendix III.

10.15 The appeal fee at the revenue level competition will be Rs.

2000/-. If the decision of the appeal is favorable, the entire appeal

fee will be refunded.

10.16 The decision of the Appeals Committee shall be final.”

Chapter 13 of the Manual deals with appeal committees including

the Revenue District Level Appellate Committee. The provisions

as  to  Revenue  District  Level  Appellate  Committee  read  as

follows:

“Revenue  District  Level  Appeal  Committee:

1.  An  Appeal  Committee  shall  be  constituted  comprising  of  the  Deputy

Director of Education and the RDD (HSE) and the VHSE Assistant Director

of the respective areas to decide on any grievances against the adjudication

of the Revenue District Arts Festival.  The Appeal Committee will  have 9

members,  including  the  Chairman,  prominent  artists  working  in  the

following various fields of art should be nominated with the consent of the

Deputy Director as members. The Convener shall have the power to include

experts in any category other than these if required.
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1. Expert in Classical dances

2. Expert in Light music

3. Expert in Instrumental music

4. Expert in Painting

5. Expert in Percussion

6. Expert in Linguistics.

2.  The term of  the Appeal  Committee  shall  be one year  or  until  the

formation of the Official Committee for the next year. The official order

for the formation of the Appeal Committee is to be issued by the Deputy

Director of Education.

3. The CV/bio-data of the members of the Appeal Committee shall be kept

by  the  Chairman.

4. The District Level Appeal Committee should consider only the technical

and  legal

matters and issue a detailed order along with the necessary reasons.

5. Complaints along with a fee of Rs.2000/- within one hour of declaration

of the District level competition results should be prepared in the format

given in Appendix 2 and submitted to the concerned General Convener by

the Competitor/Team Manager. If the decision of the appeal is favourable,

the entire appeal fee will be refunded. If not, the amount should be handed

over to the Organizing Committee of the Festival.

6. Complaints should be examined in detail by the Appeal Committee and a
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decision  should  be  taken  five  days/before  the  State  level  Arts  festival

(whichever  is  earlier).  The

decision must be communicated in writing to those concerned.

7. The minutes of the Appeal Committee shall be recorded in a register and

a copy of the Minutes shall be sent to the Director of General Education

immediately  after  the  Appeal  Committee  meets.

8. The above instructions will be implemented subject to orders issued by

the Government from time to time.”

5. The  evaluation  of  marks  by  the  judges  and  the

decision  of  the  Revenue  District  Level  Appeal  Committees  in

appeals are challenged on various grounds.  The petitioners have

sought  for  direction  to  the  authorities to  permit  them  to

participate  in  their  respective  items  in  the  Kerala  School

Kalolsavam  2022-2023,  to  be  held  at  the  State  level  from

03.01.2023 to 07.01.2023 at Kozhikode.

6. The gist of the contentions in the writ petitions  is as

follows:

W.P.   (  C  )   No.42719/2022  

7. The  petitioner  participated  in  the  dance  event

“Kuchupudi  (Girls)”  in  the  Higher  Secondary  Section  in  the

Kottayam  Revenue  District  School  Kalolsavam  2022-23.
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According  to  the  petitioner,  while  she  entered  the  stage,  the

stage  was  not  maintained  properly  and  there  were  many

ornaments of other students lying on the floor and as a result,

the plate used for Kuchipudi was not moving with ease.  In spite

of the same, the petitioner managed to perform well; but was

awarded  only  2nd place  and  the  first  place  was  given  to  a

contestant who had deviated from the art form 'Kuchipudi' and

the petitioner could not perform well in the competition.  Though

the petitioner  preferred an appeal,  the same was rejected by

Ext.P1.  In  Ext.P1,  the  appeal  committee  has  stated  that  on

examination of  the video records and the report of  the stage

manager,  no  technical  errors  could  be  noted  and  the  score

sheets show that there is huge difference in marks scored by the

contestant  placed  in  1st position  and  the  petitioner.  The

petitioner contends that the appeal committee failed to consider

the  grounds  raised  by  her  in  the  proper  perspective.  The

petitioner states that she is in her 12th grade next year and has

to focus on her studies and would not get a further chance to

participate in the State level competition and prays for direction

to  quash Ext.P1 and to  permit  her  to  participate  in  the item
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'Kuchipudi' (Girls) at the Kerala School Kalolsavam 2022-2023.

W.P.C No.42720/2022

8. This writ petition is filed by the petitioner in W.P. (c)

42719 of 2022, aggrieved by the marks awarded to her for the

dance item  “Kerala Nadanam” in the Higher Secondary Section

in the Kottayam Revenue District School Kalolsavam 2022-23.

According to the petitioner, the judges had no knowledge of the

art form 'Kerala Nadanam' and there was no proper evaluation of

her performance.  The petitioner  relies  on clause 10.12 of the

Manual  which  provides  that,  after  the  competition,  the  stage

manager must tabulate the marks in the presence of the judges

and the result shall be announced on the same stage by one of

the  judges  and  contends  that  contrary  to  the  stipulation  in

clause 10.12, the judges left  the stage immediately  after  the

competition  before  tabulating  the  marks  and the  marks  were

declared after half an hour. Though the petitioner preferred an

appeal,  the  same  was  rejected  by  Ext.P4  order  without

considering the grounds raised by her and merely stating that on

examination of the video records and score sheet, the petitioner

was given marks commensurate with her performance. 
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W.P.C No.42722/2022

9. The petitioner in this case is the sister of the petitioner

in W.P. (C) No.42719 of 2022 and W.P. (C) 42720 of 2022 and

was a participant for the competition “Kerala Nadanam (Girls)” in

the High School Section in the Kottayam Revenue District School

Kalolsavam, 2022-23.  The petitioner secured only second place

and could not qualify for the State level kalolsavam. According to

the  petitioner,  the  judges  had no  knowledge  of  the  art  form

'Kerala  Nadanam'  and there  was no proper  evaluation  of  the

performance of the petitioner and the appeal preferred by the

petitioner was rejected by Ext. P1 cryptic order stating that the

marks awarded were as per the performance.

W.P.C No.42761/2022

10. The petitioner participated in “Nadodi Nritham (Girls)”

(HSS General) in Thiruvananthapuram Revenue District School

Kalolsavam  2022-23.   According  to  the  petitioner,  the  stage

arrangement made by the respondents was very poor and there

was  variation  in  sound  system  which  had  affected  her

performance  adversely.   Though  the  petitioner  preferred  an

appeal  as  per  the Manual,  the same was rejected  by Ext.P4,
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which is a non speaking order.

W.P.C No.42767/2022

11. The petitioner  was a  participant  in  the dance event

“Bharathanatyam” in the Thiruvananthapuram Revenue District

School Kalolsavam, 2022-23. According to the petitioner, while

the competition was going on, the carpet laid on the floor slipped

and therefore the petitioner could not perform well and the 6th

respondent who did not perform equally well was awarded first

place.  The  petitioner  preferred  an  appeal  and  the  appeal

committee rejected the same by Ext.P3 stating that there is a

difference of  14 marks from the contestant  who secured first

place and that all contestants performed in the same stage.

W.P.C No.42775/2022

12. The petitioner was a participant for the item “Group

Dance” in Kollam Revenue District School Kalolsavam 2022-23.

According to the petitioner, one of the judges awarded higher

marks  to  the  team led  by  the  5th respondent  for  extraneous

considerations and the team  of the petitioner could secure only

second  place.   The   appeal  preferred  by  the  petitioner  was

rejected  by  Ext.P2  without  examining  the  legal  and  technical
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aspects. Hence, the writ petition.

W.P.C No.42786/2022

13. The  petitioner  was  a  contestant  for  the  dance  item

“Mohiniyattam(Girls)”  in  Malappuram  Revenue  District

Kalolsavam 2022-2023.  According to the petitioner, a pin lying

on the stage injured her foot and she could not perform well and

was awarded only 2nd place and could not qualify for the State

Level youth festival.  The petitioner has a further case that there

was no expert in classical dance in the appeal committee and

that the appeal preferred by her was rejected by Ext.P3 without

appreciating her contentions.  The petitioner also points out that

she  had  also  participated  in  'Kathakali' and  'Ottan  Thullal'

competitions, in which she secured 1st place with A grade.

W.P.C No.42754/2022

14. The  petitioner  was  a  participant  for  the  item

“Mridangam”  in  Kottayam  Revenue  District  Kalolsavam.

According to the petitioner, there was no proper evaluation of his

performance and the result is vitiated by political interference.

The appeal preferred by the petitioner was rejected without due

application of mind.
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W.P.C No.42816/2022

15. The  petitioners  were  contestants  for  the  item

“Vattapattu”  (Boys)  (HSS General)  in  Kollam Revenue District

School Kalolsavam, 2022-23.  The grievance of the petitioners is

that  while  their  performance  was  going  on  in  the  stage,  the

curtain was lowered and when the curtain was raised, the mike

fell down and therefore, they could not perform well and they

were placed only in the 3rd place.  The appeal preferred by the

petitioners  was  rejected  by  Ext.P3  by  stating  that  on

examination of the video, there is no substance in the contention

of the petitioners.

W.P.C No.42815/2022

16. The  petitioner  was  a  contestant  for  the  dance  item

“Keralanadanam”  (Girls)  (HSS  General)  in  Kollam  Revenue

District  School  Kalolsavam,  2022-23.   According  to  the

petitioner, the stage arrangement made by the organizers was

very  poor  and it  affected  her  performance.  She preferred  an

appeal  before  the  appeal  committee  which  was  dismissed  by

Ext.P3 which is a non speaking order. 
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W.P.C No.42797/2022

17. The petitioner was a participant in “Kathaprasangam”

(HS  General)  in  Kozhikode  Revenue  District  Level  School

Kalolsavam. According to the petitioner, during the course of the

performance, there occurred some issues with the audio system

and as a result, there was less clarity at some portions of the

performance  and  thereby  the  team  lost  the  pace  and

coordination.  It  is  also  contended  that  the  stage  was  small,

slippery  and  was  not  stable  and   was  shaking  and  all  these

adversely  affected  the  performance  of  the  petitioner  and  her

team members and the team was awarded only 2nd place with A

grade  in  the  competition.  Though  the  petitioner  preferred  an

appeal pointing out all these aspects, the appeal committee by

Ext.P3  rejected  the  same  stating  that  the  stage  was  found

suitable for performance of charted items by experts before the

commencement of the  competitions and on examination of the

report of the stage manager, the contentions of the petitioner

cannot be sustained.  The petitioner  contends that Ext.P3 is  a

cyclostyled order passed without application of mind. 

W.P.C Nos.42788/2022 & 42769/2022
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18. The petitioners in these writ petitions were participants

in  “Kuchuppudi  (Girls)  HSS  category”  in  Kozhikode  Revenue

District School Kalolsavam.  According to the petitioners, there

was a hole in the stage and as a result of the same, they lost

their balance while performing. Though in view of  complaints a

carpet was put, it was not stuck properly to the floor, due to

which the carpet was slipping and sliding while the petitioners

were  performing  and  all  these  adversely  affected  their

performance. The petitioners have produced  photographs of the

stage in support of their contention that the stage was not fit for

performance.  Though the petitioners  preferred  an appeal,  the

appeal committee rejected the same by Ext.P7  stating that the

stage was found suitable for performance of charted items by

experts before the commencement of the competitions and on

examination of the report of the stage manager, the contentions

of the petitioners cannot be sustained. The petitioners point out

that Ext.P7 is an order passed without application of mind and

Ext.P7  is  in  the  form of  a  cyclostyled  order  issued  to  every

contestants who have preferred appeal against the decision of

the  judges.  The  petitioners  contend  that  the  stage  was  not
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inspected and approved prior to the dance event and there was

no quality check of the stage.

W.P.C No.42040/2022

19. The  petitioners  were  participants  in  “Nadanpattu”

competition  in  the  Pathanamthitta  Revenue  District  School

Kalolsavam 2022-23. The petitioners could secure only 3rd place

and could not qualify for the State level competition.  According

to the petitioners,  they could not perform well  and  could not

secure 1st place due to organizing laches and technical glitch of

the  sound  system.  They  also  contend  that  there  was  level

difference and shortage of space in the stage. Though an appeal

was preferred, the same was rejected by Ext.P2 stating that all

the participants performed in the very same stage and that the

petitioners  cannot  complain  about  the  stage  conditions.   The

learned counsel  for the petitioners states that the contestants

placed at the 2nd place preferred an appeal and their appeal has

been allowed. The learned Government Pleader, after referring

to  the  tabulation  sheet,  points  out  that  the  difference  in  the

marks awarded to the candidates placed at the 2nd place and the

candidates placed at 1st place is very narrow and the same was
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the reason for allowing their appeal. 

W.P.C No.42157/2022

20. The petitioner participated in the Kozhikode Revenue

District School Kalolsavam for the event “Drama”.  According to

the petitioner, the team led by the petitioner could secure only

3rd place  in  the  competition  due  to  poor  stage  arrangements

including lighting facilities. The petitioner preferred appeal and

the appeal committee by Ext.P2 rejected the same stating that

the stage was inspected before the competition and was found to

be not defective. The learned counsel for the petitioner submits

that  Ext.P2  has  been  passed  without  considering  any  of  the

contentions raised by the petitioner in the appeal. 

W.P.C No.42438/2022

21. The  petitioner  was  a  participant  in  the

“Bharathanatyam”  competition  at  the  Thiruvananthapuram

Revenue  District  Level  Kalolsavam  held  on  23.11.2022.

According to the petitioner she performed well but the judges

failed  to  appreciate  her  performance.   Though  the  petitioner

preferred an appeal, the same was rejected by Ext.P3 ignoring

the report placed before the appellate committee to the effect
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that  the  petitioner  performed  well  and  the  appeal  is  to  be

allowed. 

W.P.C No.42679/2022

22. The  petitioner  led  a  10  member  team  for  the

“Malayalam Drama” competition in Ernakulam Revenue District

School Kalolsavam.  The petitioner’s team could not qualify for

the  State  level  kalolsavam  as  the  stage  arrangements  were

defective  inasmuch  as  the  curtain  was  not  raised  when  the

drama started. Since the curtain was not raised even after the

drama  was  started,  the  children  had  to  be  in  stage  without

knowing what they should do and this affected their performance

adversely.   The  petitioner  preferred  an  appeal  which  was

rejected by Ext.P1. It is contended that Ext.P1 has been passed

without proper application of mind.  The learned counsel for the

petitioner contends that though it has been stated that the order

in appeal was passed after examining the video of the event,

there  was  no  such  examination.  The  learned  counsel  further

submits that even the judges could not watch the drama from

the beginning as the curtain was raised only few minutes after

the drama started.
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W.P.C No.42052/2022

23. The  petitioner  was  a  participant  for  the  event

“Mohiniyattam (HS)” in Alappuzha Revenue District Kalolsavam

2022-23.  The petitioner contends that there was defect in the

sound system and the performance of  the petitioner  was not

properly  evaluated  by  the  judges  and  the  decision  was

influenced by extraneous considerations.  Though the petitioner

preferred an appeal against the decision of the judges, the same

was rejected by Ext.P1.  The petitioner contends that none of the

contentions raised by the petitioner in the appeal was considered

in Ext.P1 and the appeal has been rejected without appreciating

relevant facts and circumstances. 

W.P.C No.41729/2022

24. The petitioner  was a  participant  in  “Group Song”  in

Pathanamthitta Revenue District School Kalolsavam 2022-2023.

According  to  the  petitioner,  the  maximum time stipulated  for

performance of group song is 10 minutes.  However, the team

which secured first place overshoot the allotted time and was

liable to be disqualified. However, the said team was given first

place and the petitioner got only 2nd place. The petitioner also
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states that the audio system was poor and this affected their

performance.   The  petitioner  preferred  an  appeal  which  was

rejected by the appeal committee by Ext. P1 without considering

her contentions.

W.P.C No.42238/2022

25. The  petitioner  was  the  group  captain  for  the  event

“Dafmuttu (Boys) in Palakkad Revenue District Level Kalolsavam

2022-2023.   According  to  the  petitioner,  the  team  was

marginalized by reducing the mark intentionally and placed at

2nd place and could not qualify for the State level Kalolsavam.

The petitioner submits that there was defect in the mike allotted

to them during the performance and the same has adversely

affected their result.  Though an appeal was preferred, the same

was rejected by Ext.P1.  As directed by this Court, a tabulation

sheet has been produced before me by the learned Government

Pleader  and   it  is  seen  therefrom  that  the  team led  by  the

petitioner  secured  258  marks  whereas  the  team  which  was

placed  first  has  been  awarded  260  marks  and  there  is  a

difference of two marks.  In Ext.P1 order, the appeal committee
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has stated that after examining the video, judge’s mark sheet,

tabulation sheet and the stage manager’s report, the contention

of  the  petitioner  was  found  not  sustainable  and  rejected  the

appeal.

W.P.C No.40794/2022

26. The  petitioner  participated  in  “Bharathanatyam”  in

Kannur Revenue District School Kalolsavam 2022-23.  According

to the petitioner,  the stage for  performance was uneven and

there were plenty of stray nails on the floor and that affected her

performance.  Since  the  petitioner  could  not  secure  marks  as

expected, the petitioner preferred an appeal which was rejected

by Ex.P9.

W.P.C No.42269/2022

27. The petitioner participated in “Kuchupudi (Girls)/HSS”

in  Idukki  Revenue  District  School  Kalolsavam  2022-2023.

According to the petitioner, due to the fault on the part of the

authorities in arranging the stage properly, her foot got injured

by  safety  pin  which  was  lying  on  the  stage  and  the  same

affected her performance and she could not secure first place as
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expected.  Though the petitioner preferred an appeal, the appeal

was rejected by Ext.P1.  The appeal committee observed that on

examining  the  video  of  the  event,  they  could  not  find  any

technical or legal issues warranting interference.

W.P.C No.42307/2022

28. The  petitioners  participated  in  Ernakulam  Revenue

District School Kalolsavam 2022-23 for the event “Thiruvathira”.

The petitioners  could secure only  second place and could  not

therefore  qualify  for  the  State  Kalolsavam.   According  to  the

petitioners, the stage on which they performed was uneven and

irregular. The floor shook and trembled and the same triggered

the mike and the same affected the rhythm of performance.  The

uneven stage also twisted the feet of the performers which made

it inconvenient and painful for them to perform. The petitioners

contend  that  this  adversely  affected  their  performance  and

reflected in the marks awarded to them.  Though the petitioners

preferred  an  appeal,  the  same  was  rejected  by  Ext.P7.   In

Ext.P7, it is stated that the video was examined, the tabulation

sheet as well as the report of the stage manager was considered

and that there are no legal or technical grounds to be interfered
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with in appeal.  The learned counsel for the petitioners submits

that Ext.P7 has been passed without application of mind and that

the report of the stage manager was generated prior to the filing

of the appeal.  

W.P.C No.42833/2022

29. The  petitioner  was  a  participant  in  the

Thiruvananthapuram Revenue District School Kalolsavam, 2022-

2023 for the event 'Keralanadanam'. According to the petitioner,

in  spite  of  her  excellent  performance,  she was given only 3rd

place and when the final result was published in the website, she

was  given  only  5th place.  According  to  her,  even  as  per  the

opinion  of  the  audience,  her  performance  deserved  higher

position.  The appeal  preferred  by  her  was rejected  by a  non

speaking order.

W.P.C No.42832/2022

30. The  petitioner  was  a  participant  in  the  Ernakulam

Revenue District  School  Kalolsavam, 2022-2023 for  the event

'Bharathanatyam'. According to the petitioner,  Bharthanatyam

competition was conducted  on  a stage which was constructed

temporarily  with  wooden  panels  which  were  uneven  and  the
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petitioner was forced to perform only in the front portion of the

stage, as she was afraid to go to the back portion of the stage as

the wooden floor was loose. The petitioner states that due to the

uneven surface  of  the  stage,  she lost  balance  twice which  is

evident from the video between 4 ½ minute to 5 ½ minutes. The

petitioner states that, still she was confident and performed well.

However,  when  the  result  was  announced,  she  got  only  2nd

place.  The  petitioner  submitted  an  appeal  before  the  4th

respondent  which  was  rejected  by  Ext.  P2  stating  that  on

examination of the video and the report of the stage manager,

there are no legal or technical issues involved for interference in

appeal.

W.P.C No.42843/2022

31.  The petitioner  and  6 others  were  participants  in  the

event  “Yakshaganam” in the Kozhikode Revenue District School

Kalolsavam  2022-2023.  There  were  only  two  teams  which

participated  in  the  competition  and the petitioner's  team was

placed 2nd. According to the petitioner, the arrangements at the

stage  were inadequate and the rival team spoke in Malayalam,

whereas  as  per  the  rules  of  the  particular  competition,  the
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participants are to speak only in Kannada and hence they ought

to have been disqualified. The appeal preferred by the petitioner

was rejected  stating  that  both  teams performed at  the  same

stage and on examination  of  the  video  it  is  evident  that  the

complaint is not correct. The petitioner states that the judges did

not properly evaluate the performance of the petitioner's team

and  the  appeal  committee  did  not  consider  the  legal  and

technical aspects in the appeal.

32. As regards the interference by this Court in the award

of  marks  in  youth  festival  and  the  orders  of  the  appellate

authority,  this  Court  in  Rhomy Chandra Mohan v.  General

Convenor, Balakalotsavam and Yuvajanotsavam [1992 (1)

KLJ 515: 1992 KHC 211] held as follows:

“4. It needs no reiteration that the award of marks and
ranks in a contest of this nature is primarily the duty and
responsibility of the Judges who have been appointed to
judge  on  the  merits  or  demerits  of  the  various
contestants.  It  is  also  a  well  -  known  fact  that  the
ultimate  difference  between  the  top  notchers  in  such
contests is very often marginal and little and the ranks
go  by  very  low  differences  in  marks.  But  that  is
inevitable. The judges who are experts react differently
from  different  angles  and  they  have  different
perceptions.  It  is  not  possible  to  have  any  absolute
standards  or  absolute  judges  who  react  alike  in  all
situations. It is precisely because of this that there is a
multiplicity  of  judges  for  such  contests,  so  that  the
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individual predictions or tastes or ideas of one are offset
by the sensitivities of the others. Since computers cannot
be judges, nor the judges automations, differences based
on individual perceptions are inevitable and have to be
accepted. This system of assessment has therefore been
adopted for the purpose of assessing the relative merit
and the authorities have to depend upon the judgment of
the judges appointed for the purpose. May be a different
set of judges may take a different view of the matter. But
that does not mean that the assessment of merits by one
set of judges is lacking in validity or otherwise irregular.
Assessment of merit is ultimately a matter of objective
assessment  by  a  set  of  impartial  judges  guided  by
relevant  principles.  If  that  be  so,  the  fact  that  the
petitioner did not get A grade I and was awarded only A
grade II cannot be found fault with. As stated earlier, the
assessment  was  made  by  judges  competent  for  the
purpose. It is not possible for this court to sit in appeal
over such awards in a proceeding under Art.226 of the
Constitution. It is not within the province of this court to
re-assess  the  merits  or  demerits  of  candidates
participating in competition made by competent judges
appointed for the purpose. This court can interfere only
when there  is  a  plain  illegality  or  some mala  fides  or
some  perversity  or  some  other  grossly  vitiating
circumstance in the assessment of merit. So far as that
aspect  is  concerned,  the  petitioner  has  raised  certain
grounds in  the original  petition.  According to  him, the
judges who assessed the merits of the Bharathanatyam
candidates were substitutes appointed on the spot for the
original  judges,  without  any.  enquiry  regarding  their
qualifications for appointment as judges. It is also stated
that Unnikrishnan, one of the judges was only a student
studying Bharathanatyam and that Smt. Babita is from
the same district. Thereby, it is stated, both of them are
not qualified to be appointed as judges.     It  is  also
pointed out that no video photography of the competition
was  taken  despite  the  mandate  of  the  Rules  for  the
purpose.
5. I do not think these factors vitiate the assessment of
the merits. As stated earlier, the assessment of merits
depends on an objective view taken by impartial judges
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appointed for the purpose. The petitioner or her parents
did not at the time of the competition raise any objection
to the eligibility or the qualifications of the judges who
were  appointed  for  assessing  the  merits  of  the
Bharathanatyam candidates. Having sat on the fence and
taken the chance of a decision with the judges who have
been appointed, it is not open to the petitioner to contest
the very eligibility of the judges when once the decision
goes against her. This court will not, in exercise of the
jurisdiction under Art.226 entertain such challenges, from
a defeated candidate. It must also be mentioned that the
judges  have  been  appointed  by  the  concerned
authorities, who are interested in the proper conduct of
the festival and the proper assessment of merit. There is
no  case  anywhere  in  the  Original  petition  that  the
respondents  acted mala  fide  or  with  a  hostile  attitude
towards the petitioner which made them select particular
persons as judges.
6. The assessment of merit in such cases depends on the
objective assessment made by judges appointed for the
purpose. The fact that the petitioner was awarded only A
grade II by the set of judges in question is not therefore
open to challenge in a proceeding under Art.226. At the
same time I do not find any reason for frustration on the
part of the petitioner. After all,  the difference between
the  first  and  second  rank  holders  is  only  a  matter  of
shade and not a matter of substance. If the true spirit of
the festival, namely, healthy competition, is inculcated,
there  will  be  no  cause  for  any  grievances.  It  is  not
possible for this court to interfere with such assessment
of  merit  in  the absence of  any other  challenge to  the
same, I decline to entertain this Original Petition.”

33. Placing  reliance  on  Rhomy Chandra  Mohan

(supra), this Court in Sweety  v. State of Kerala [1994 KHC

216: 1994 (1) KLJ 47]] held as follows:-

“4. I would prefer to deal with this question also from a differ-
ent angle. Every college or school authorities have discretion
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to adopt any rule or procedure to regulate the curricular or
extra-curricular activities of students in their institutions. The
educational authorities have also power to frame rules or by
laws for their own guidance in cases where State level or Dis-
trict level functions or festivals are organised to promote ex-
tra-  curricular  activities  among  students.  Under  whatever
name they are called, they are purely rules, intended to serve
internal discipline among the students. The persons or author-
ities functioning under such rules shall have absolute freedom
to control and check the affairs of the students participating in
such extra curricular activities. Of course this freedom is sub-
ject to inherent and in built restrictions. In maintaining inter-
nal discipline among students who participate in such func-
tions or festivals,  the persons or authorities in charge may
adopt different modes for the conduct of the affairs in an or-
derly  manner.  According to me such persons  or authorities
shall not be called upon to explain their conduct in the dis-
charge of their  functions In exercise of powers available to
this court under Art.226 of the Constitution. Of course the po-
sition is different if there is violation of fundamental rights of
the students attending such festivals or functions by the ac-
tion of such persons or authorities. In such extreme cases this
court will be justified if interference is made. I fail to see any
of such questions in the present writ petitions. 
5. While dealing with these cases it came to my notice that
there are functionaries like 'Judges', 'Appeal Committee', etc.
functioning under the rules framed for the conduct of competi-
tions. Those bodies cannot be equated with ordinary judicial
or quasi judicial bodies. As pointed out earlier, they are purely
internal bodies of the educational institutions intended to sub-
serve discipline among students in situations where disputes
are  likely  to  occur.  The exercise  of  their  functions  is  com-
pletely confined to the field of Youth Festival where the disci-
pline is absolutely necessary for the proper conduct of differ-
ent competitions among the students. The decisions will have
to be taken in certain cases on the spot and I fail to see how
such decisions can be challenged in these proceedings. The
assessment of performance of the participants are made by
the 'judges'. Their wisdom and reason are final in such inter-
nal matters of educational institutions. However as an abun-
dant caution the appeals are provided before the 'appeal com-
mittee' against the decision of the 'Judges'.  The decision of
the 'appeal' committee' shall be accepted as conclusive and fi-
nal by the students and all others. That is purely a matter of
observance of internal discipline. This court, according to me,
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will not be justified in interfering with such assessment of per-
formance made by the appeal committee in their discretionary
powers.”

34. A Division Bench of this Court in Manas Manohar v. 

Registrar, Kerala Lok Ayukta and Others [2022 (5) KHC 479] 

while dealing with the powers of the Upa Lok Ayukta, Human 

Rights Commission, Juvenile Justice Board, Civil Courts etc., to 

grant permission to the lost contestants to participate in the 

youth festivals at higher levels, observed as follows:-

“7. We do not find any merit in the contentions. Incidentally, it
is  relevant to note that this Court  has come across various
similar orders being passed by the Upa Lok Ayukta, Human
Rights Commission, Civil Courts and such other bodies, as a
matter of course, granting permission to the lost contestants
to participate in the youth festivals at higher levels and on the
strength of such orders, they, who otherwise are not qualified
for having failed to secure the 'first place' to have the eligibility
to participate in the next level of participation secure undue
benefit. The adverse circumstances resulted by virtue of such
course have been highlighted by this Court on many an occa-
sion, including as to the unsettling of the equilibrium in the
time schedule fixed for conducting the festival. 
8.  The students in favour of whom such interim orders are
passed may be persons, as in the instant case, the third prize
winner or those who occupy much lower level.  The student
who got the second place or such other higher position as the
case may be, if belongs to poor strata of the society, he will
not be in a position to challenge the verdict  passed at the
feeder level and might be resting at home cursing his fate. In
other  words,  the  students  who are  awarded/rated  with  the
'second'  or  such other  higher  position are  made to  stay  at
home, the contestants at still lower level are being permitted
to participate in the event. This will perpetuate injustice, com-
promising  with  the  better  talent.  The  interim  orders  being
passed under such circumstances as a matter of course, are
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not at all in the best interest of the deserving lot, catering to
the interested persons, who can afford to bear the cost of liti-
gation, which is to be taken serious note of.
9. The interim orders passed by such authorities/quasi judicial
bodies still virtually provide for increasing the number of par-
ticipants in a given event or programme, where the number of
permissible participants stands restricted by the organizers. It
is to be noted, as part of illustration, the participants in a spe-
cific event may be '14' of '16', having secured the first position
at  the district  level  [representing the different  districts/rev-
enue/ educational districts] and the time schedule will be fixed
in such a manner so as to complete the event to be followed
by such other events to be conducted on the same stage, on
the very same day. If the students occupying only lower posi-
tion in the feeder level, are also permitted to participate as a
matter of course [by Lok Ayukta or such other forum], there is
a chance of increase in the total number of participants even
beyond the logical limits. As a natural consequence, the time
schedule will get unsettled and the event may go unending,
even to be carried to the next day, adversely affecting the per-
formance of other children who are waiting in the queue [who
are otherwise qualified by virtue of their own merits, having
secured  the  first  position  at  feeder  level]  and  also  causing
hardships to the members in the judging panel. This cycle will
continue,  resulting  in  undue  delay  in  commencement  and
completion of the program in respect of the events scheduled
on the same date, which has been deprecated by this Court on
many an occasion.”

35. The observations and directions of the Division Bench

in  Manas Manohar  (supra)  have been  reiterated  by another

Division  Bench  recently  in  Additional  Director  of  Public

Instructions and others.  v. Anagha and others [2022 (5)

KHC 473].

 36. The common grievances raised in these writ petitions

are with regard to assessment of performance and  evaluation of
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marks in the competition by the judges,  poor arrangement of

stage by the organizers, technical glitches and defective audio

system,  lack  of  experts  in  the panel  of  judges,  extraneous

considerations in the award of marks etc. 

 37. With  regard  to  the  assessment  of   performance  of

candidates  and evaluation  of  marks,  as held by this  Court  in

Rhomy Chandra  Mohan   and   Sweety (supra),  this  Court

cannot sit in appeal over the award of marks by the panel of

judges in a proceedings under Article 226 of the Constitution of

India.  With  regard  to  complaints  of  poor  stage arrangements

including technical glitches, poor audio system, lack of space for

performance,  and  whether  these  factors  had  affected  the

performance of the contestants, are again matters which cannot

be  considered  in  a  writ  petition  under  Article  226  of  the

Constitution. Of course, these matters can be looked into by the

appeal  committees.  The  judges  against  whom  allegations  of

extraneous considerations have been made are not parties to the

writ petitions and the allegations are not supported by proof. In

most cases, the contestants whose selection has been called in

question  are  not  made  parties  to  the  writ  petitions.  The
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qualification of the judges in the panel and their expertise in the

particular item of competition are also not matters which this

Court  can  determine.  An  appeal  has  been  provided  by  the

Manual to consider the complaints regarding the results of the

competitions and guidelines have been laid  as to the nature of

jurisdiction the appeal committees can exercise. As rightly held

by this Court in Sweety (supra), though these appellate bodies

cannot be equated with ordinary judicial or quasi judicial bodies,

the  decision  of  the  appeal  committees  shall  be  accepted  as

conclusive and final. The competitions under the Kalolsavam are

held under compressed time schedule as the  cultural festivals

shall  not  lead  to  loss  of  academic  days.  In  between  the

Kalolsavams at the different levels, there may not be much time

left for consideration of appeals  by the appeal committees and

they have to dispose of the appeals within five days or before

the commencement of the Kalolsavam at the next level,  which

ever is earlier.  In spite of prescription of deposit of appeal fee of

Rs. 2000/- at the revenue level, lot of appeals are being filed

against  the  award  of  marks  in  the  competitions.  The

attractiveness  of  grace  marks  and  cultural  scholarships,
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misplaced anxieties of parents also lead to filing of appeals in

most cases. If the decisions of the appeal committees are not

treated as conclusive and final in cases other than where there is

gross vitiating circumstances, the entire equilibrium in the time

schedule fixed for conducting the Kalolsavam would be unsettled

and defeated. Though rendered in the context  of  examining the

powers  of   the  Upa  Lok  Ayukta,  Human  Rights  Commission,

Juvenile Justice Board, Civil Courts etc., to grant permission to

the lost contestants to participate in the youth festivals at higher

levels,  the  observations  of  the  Division  Bench  in  Manas

Manohar (supra)  shall also bind this Court in passing interim or

final  orders,  unless  there  is  evidence  of  grossly  vitiating

circumstances in the evaluation and assessment of performance,

for interference under Article 226 of the Constitution. I do not

find  any  such  grossly  vitiating  circumstances  in  any  of  these

cases  warranting  interference  under  Article  226  of  the

Constitution. Accordingly, the writ petitions fail.

38. Though  I  am  constrained  to  dismiss  these  writ

petitions  on the ground of limitation of my jurisdiction under

Article 226 of the Constitution, in view of the averments in some
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writ petitions that the minor contestants got injured by the stage

being not properly laid, uneven surface, holes and presence of

broken bangles, pins and nails on the floor of the stage, I direct

the  Principle  Secretary  to  Government,  General  Education

Department  to ensure that no such mishaps happen in future at

the Kalolsavams at any level  and in case of such mishaps, the

stage  managers  or/and  other  organizers  responsible  for  such

incidents shall be proceeded against appropriately. The officers

responsible for arranging the stages shall be made aware of the

penal consequences that they may entail in such cases, including

proceedings under the Juvenile Justice (Care and Protection of

Children)  Act,  2015.  The Committee  for  Manual  reforms shall

make necessary provisions in the Manual in this regard.

 39. Before parting with the cases, I would like to observe

that, the petitioners are not less talented than those who got the

top score in the competitions. It is more important to participate

than to win. Winning is not everything and  the parents shall

also equip their children to accept failure. Distorted or misplaced

anxieties of parents may make the children slip into depression.

Kalolsavams  shall  not  be  a  platform  for  excess  luxury  or
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unhealthy  competitions.  Hope  the  parents  of  minor  litigants

before  this  Court  may understand  that  there  may  be  more

talented students in the poor strata of the society who cannot

afford costly costume or bear other expenses for the competition

or  the  festival.   As  held  by  this  Court  in  Rhomy Chandra

Mohan (supra), if the true spirit of the festival, namely, healthy

competition,  is  inculcated,  there  will  be  no  cause  for  any

grievances.

The writ petitions are accordingly dismissed with the above

observations.

                                                   Sd/-

                               MURALI PURUSHOTHAMAN
       JUDGE

SPR
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APPENDIX OF WP(C) 40794/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY OF THE MATHRUBHUMI DAILY DATED 24.11.2022.

EXHIBIT P2 TRUE COPY OF THE PHOTOGRAPH OF THE STAGE DATED NIL.

EXHIBIT P3 TRUE CPY OF THE PRESCRIPTION OF THE PHYSICIAN OF
GOVERNMENT  AYURVEDA  DISPENSARY,  KANNUR  DATED
22.11.2022.

EXHIBIT P4 TRUE  COPY  OF  THE  APPEAL  FORM  SUBMITTED  BY  THE
PETITIONER DATED NIL.

EXHIBIT P5 TRUE  COPY  OF  THE  RECEIPT  ISSUED  BY  THE  4TH
RESPONDENT ACKNOWLEDGING THE RECEIPT OF THE APPEAL
FILED BY THE PETITIONER DATED 22.11.2022.

EXHIBIT P6 TRUE COPY OF THE CIRCULAR ISSUED BY THE OFFICE OF
THE DIRECTOR OF GENERAL EDUCATION, HIGHER SECONDARY
WING DATED 19.02.2022.

EXHIBIT P7 TRUE COPY OF THE CERTIFICATE OF PARTICIPATION.

EXHIBIT P8 TRUE  COPY  OF  THE  CERTIFICATE  ISSUED  BY  THE
KALAKSHETHRA FOUNDATION, MINISTRY OF CULTURE, GOVT.
OF INDIA TO THE PETITIONER.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 41729/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE  COPY  OF  THE  ORDER  PASSED  BY  THE  APPEAL
COMMITTEE  HEADED  BY  THE  2ND  RESPONDENT  DATED
03.12.2022.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42040/2022

PETITIONER EXHIBITS:-

EXHIBIT P1 A TRUE COPY OF THE LIST OF WINNERS/SCORE SHEET FOR
NADANPATTU.

EXHIBIT P2 A TRUE COPY OF THE ORDER DATED 03/12/2022 PASSED BY
THE SECOND RESPONDENT.

EXHIBIT P3 A  TRUE  SCORE  SHEET  BY  INDIVIDUAL  JUDGES  FOR
NADANPATTU.

EXHIBIT P4 A TRUE COPY OF THE ORDER DATED 03/12/2022 PROVIDING
THE  DETAILS  OF  THE  APPEALS  ALLOWED  BY  THE  SECOND
RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42052/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 A  TRUE  COPY  OF  ORDER  NO.C1/677286/2022/DDE(58)  
DATED 07.12.2022.

EXHIBIT P2 A TRUE COPY OF RESULTS CARD.

EXHIBIT P3 A  TRUE  COPY  OF  CERTIFICATE  OF  MERIT  OF  
THE PETITIONER EVIDENCING THE PETITIONER'S PARTICIPATION IN
MOHINIYATTOM AND BHARATHANATYAM EVENT AT DISTRICT LEVEL IN
ALAPUZHA DISTRICT KALOLSAVAM 2019-2020.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42157/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 A TRUE COPY OF THE RECEIPT SHOWING PAYMENT OF
FEES FOR THE APPEAL DT. 30.11.2022.

EXHIBIT P2 A TRUE COPY OF THE ORDER NO.C2/3567/2022 DATED
13.12.2022 ISSUED BY THE 2ND RESPONDENT WHO WAS
THE CHAIRMAN OF THE APPELLATE COMMITTEE.

EXHIBIT P3 A TRUE COPY OF THE ORDER DT.ISSUED BY THE 2ND
RESPONDENT IN ANOTHER APPEAL 13.12.2022.

EXHIBIT P4 A  TRUE  COPY  OF  THE  ORDER  ISSUED  BY  THE  2ND
RESPONDENT IN ANOTHER APPEAL DT. 13.12.2022.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42238/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 A TRUE COPY OF THE ORDER OF REJECTING THE APPEAL
BY THE 3RD RESPONDENT DATED 12.12.2022.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42269/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY OF THE ODER NO.DDEIDK/3272/2022-F3
OF THE 2ND RESPONDENT DATED 07.12.2022.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42307/2022

PETITIONER  S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY OF IDENTITY CARD ISSUED BY ERNAKULAM REVENUE
DISTRICT SCHOOL KALOLSAVAM 2022-23 TO THE PETITIONER
NO.1.

EXHIBIT P2 TRUE COPY OF THE PARTICIPANT CARD BEARING REGISTRATION
NO.6358  ISSUED  BY  ERNAKULAM  REVENUE  DISTRICT  SCHOOL
KALOLSAVAM TO THE PETITIONER NO.1.

EXHIBIT P3 TRUE COPY OF THE RELEVANT EXTRACTS OF THE KALOLSAVAM
MANUAL.

EXHIBIT P4 TRUE COPY OF THE RESULTS DECLARED OF DISTRICT SCHOOL
KALOLSAVAM FOR THE EVENT OF THIRUVATHIRA.

EXHIBIT P5 TRUE COPY OF THE SCREENSHOT OF THE WHATSAPP MESSAGE
RECEIVED FROM THE ORGANISERS OF THE ERNAKULAM REVENUE
DISTRICT SCHOOL KALOLSAVAM 2022-23.

EXHIBIT P6 TRUE COPY OF THE APPEAL DATED 30.11.2022 FILED BY THE
PETITIONER NO.1.

EXHIBIT P7 TRUE  COPY  OF  THE  ORDER  BEARING  NO.
F.1/11601/2022/H.S.S. (11) DATED 10.12.2022 PASSED BY
THE CHAIRMAN, ERNAKULAM DISTRICT APPELLATE COMMITTEE.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42438/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE  PHOTOCOPY  OF  THE  RESULT  SHEET  OF  932-
BHARATHANATYAM,  HSS  GENERAL  COMPETITION  OF  KERALA
SCHOOL KALOLSAVAM THIRUVANANTHAPURAM REVENUE DISTRICT
2022-2023.

EXHIBIT P2 TRUE PHOTOCOPY OF THE APPEAL FEE REMITTANCE RECEIPT
DATED 23/11/2022 BEARING NO. 300.

EXHIBIT P3 TRUE  PHOTOCOPY  OF  THE  ORDER  OF  THE  APPEAL  NO.
C4/750581/2022/D.D.E DATED 06/12/2022.

RESPONDENTS EXHIBITS: NIL.
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APPENDIX OF WP(C) 42679/2022PETITIONER EXHIBITS:-

EXHIBIT P1 COPY OF THE ORDER DATED 10-12-2022.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42719/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY OF THE APPEAL ORDER NO. C 
3/801616/(27)/2022 DATED 09.12.2022 OF THE 1ST 
RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.
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APPENDIX OF WP(C) 42720/2022

PETITIONER'S EXHIBITS:-

EXHIBIT P1 TRUE COPY OF THE CERTIFICATE SECURED BY THE PETITIONER
DATED 24.10.2012.

EXHIBIT P2 TRUE COPY OF THE CERTIFICATE OF MERIT SECURED BY THE
PETITIONER  AT  32ND  SCHOOL  KALOLSAVAM  2019  FOR
MOHINIYATTAM (GIRLS).

EXHIBIT P2(a) TRUE COPY OF THE CERTIFICATE OF MERIT SECURED BY THE
PETITIONER  AT  32ND  SCHOOL  KALOLSAVAM  2019  FOR
KUCHUPODI (GIRLS).

EXHIBIT P2(b) TRUE COPY OF THE CERTIFICATE OF MERIT SECURED BY THE
PETITIONER  AT  30TH  SCHOOL  KALOLSAVAM  2017  FOR
MOHINIYATTAM (GIRLS).

EXHIBIT P2(c) TRUE COPY OF THE CERTIFICATE OF MERIT SECURED BY THE
PETITIONER  AT  30TH  SCHOOL  KALOLSAVAM  2017  FOR
BHARATHANATYAM (GIRLS).

EXHIBIT P2(d) TRUE COPY OF THE CERTIFICATE OF MERIT SECURED BY THE
PETITIONER  AT  29TH  SCHOOL  KALOLSAVAM  2017  FOR
MOHINIYATTAM (GIRLS).

EXHIBIT P2(e) TRUE COPY OF THE CERTIFICATE OF MERIT SECURED BY THE
PETITIONER AT 29TH KALOLSAVAM 2017 FOR BHARATHANATYAM
(GIRLS).

EXHIBIT P3 TRUE COPY OF THE RELEVANT PAGE OF THE KERALA SCHOOL
KALOLSAVA MANUAL.

EXHIBIT P4 TRUE COPY OF THE APPEAL ORDER NO. C3/801616 (75)/2022
DATED 09.12.2022 OF THE 1ST RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 81

APPENDIX OF WP(C) 42722/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY OF THE APPEAL ORDER NO. 
C-3/801616/(80)/2022 DATED 9.12.2022 OF THE 1ST 
RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 82

APPENDIX OF WP(C) 42754/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 A  TRUE  COPY  OF  THE  CERTIFICATE  RECEIVED  BY  THE
PETITIONER FOR MRIDANGAM GRADE 'A' IN CBSE STATE
KALOLSAV 2019 DATED NIL.

EXHIBIT P2 TRUE COPY OF THE RELEVANT PAGES OF PROGRAM SCHEDULE
OF KERALA SCHOOL KALOLSAVAM 2022-2023.

EXHIBIT P3 TRUE COPY OF THE APPEAL WITH RECEIPT DATED 08-12-
2022 FILED BEFORE THE APPELLATE AUTHORITY.

EXHIBIT P4 TRUE  COPY  OF  THE  ORDER  OF  THE  DEPUTY  DIRECTOR,
EDUCATION, KOTTAYAM DATED 09-12-2022.

EXHIBIT P5 TRUE COPY OF THE JUDGEMENT IN W.P.( C) NO.1864 OF
2016 DATED 13-01-2022 OF THIS HON'BLE COURT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 83

APPENDIX OF WP(C) 42761/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE  COPY  OF  THE  CERTIFICATE  OF  MERIT  OF  THE
PETITIONER  IN  NADODI  NRURTHAM  (GIRLS)  (HSS
GENREAL)  EVEN  IN  THIRUVANANTHAPURAM  REVENUE
DISTRICT 2022-23.

EXHIBIT P2 TRUE COPY OF THE WEBSITE RESULT OF THE PETITONER.
EXHIBIT P3 TRUE  COPY  OF  THE  APPEAL  RECEIPT  NO.578  DATED

24.11.2022.
EXHIBIT P4 TRUE  COPY  OF  THE  ORDER  NO.C4/750581/2022  DATED

06.12.2022 BY THE 2ND RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 84

APPENDIX OF WP(C) 42767/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 THE TRUE COPY OF THE CERTIFICATE ISSUED TO THE
PETITIONER FOR THE SUB DISTRICT LEVEL COMPETITION
FOR THE ITEM BHARATHANATYAM.

EXHIBIT P2 THE TRUE COPY OF THE APPEAL DATED 23/11/2022 FILED
BY THE PETITIONER BEFORE THE FIFTH RESPONDENT.

EXHIBIT P3 THE TRUE COPY OF THE ORDER DATED 06/12/2022 PASSED
BY THE FIFTH RESPONDENT.

EXHIBIT P4 THE TRUE COPY OF THE CERTIFICATE ISSUED BY THE
FOURTH RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 85

APPENDIX OF WP(C) 42769/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE  COPY  OF  THE  CERTIFICATE  ISSUED  BY  "OJAS  2021-
2022",  TO  THE  PETITIONER  FOR  SECURING  2ND  PRIZE  IN
KUCHUPPUDI.

EXHIBIT P1(a) TRUE COPY OF THE CERTIFICATE ISSUED BY "SRI SIDDHENDRA
YOGI  PURASKAR  2022",  TO  THE  PETITIONER  FOR  HER
OUTSTANDING PERFORMANCE IN KUCHUPPUDI.

EXHIBIT P1(b) TRUE COPY OF THE CERTIFICATE-CUM-DETAILED MARKS CARD
ISSUED BY "PRACHEEN KALA KENDRA", TO THE PETITIONER.

EXHIBIT P1(c) TRUE COPY OF THE CERTIFICATE ISSUED BY "MALAYALA KALA
SAHITHYA  SAMSKRUTHY",  TO  THE  PETITIONER  FOR  WINNING
THE MRINALINI SARABHAI KALASREE NATIONAL AWARD.

EXHIBIT P1(d) TRUE  COPY  OF  THE  CERTIFICATE  ISSUED  BY  "KALANIDHI
CENTRE FOR ARTS CULTURE & RESEARCH", TO THE PETITIONER
FOR HER OUTSTANDING PERFORMANCE IN KUCHUPPUDI.

EXHIBIT P2 A TRUE COPY OF THE PHOTOGRAPHS SHOWING THE HOLE IN THE
STAGE  WHERE  KUCHUPPUDI  (GIRLS)  HSS  CATEGORY
COMPETITION WAS CONDUCTED.

EXHIBIT P3 A TRUE COPY OF THE RESULTS OF THE KUCHUPPUDI (GIRLS)
HSS CATEGORY COMPETITION IN KOZHIKODE DISTRICT SCHOOL
KALOLSAVAM HELD AT VATAKARA OBTAINED FROM THE WEBSITE.

EXHIBIT P4 A TRUE COPY OF THE MARK LIST OF THE KUCHUPPUDI (GIRLS)
HSS CATEGORY COMPETITION IN KOZHIKODE DISTRICT SCHOOL
KALOLSAVAM HELD AT VATAKARA.

EXHIBIT P5 A TRUE COPY OF THE SCORE SHEETS OF THE 3 JUDGES FOR
THE  KUCHUPPUDI  (GIRLS)  HSS  CATEGORY  COMPETITION  IN
KOZHIKODE DISTRICT SCHOOL KALOLSAVAM HELD AT VATAKARA.

EXHIBIT P6 A  TRUE  COPY  OF  THE  RELEVANT  PAGE  OF  THE  MANORAMA
NEWSPAPER  PUBLISHED  ON  29.11.2022  SHOWING  THE  NEWS
RELATING  TO  THE  KUCHUPPUDI  (GIRLS)  HSS  CATEGORY
COMPETITION IN KOZHIKODE DISTRICT SCHOOL KALOLSAVAM AT
VATAKARA.

EXHIBIT P7 A TRUE COPY OF THE ORDER DATED 13.12.2022 NUMBERED AS
C2/3567/2022 ISSUED BY THE 2ND RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 86

APPENDIX OF WP(C) 42775/2022

PETITIONER EXHIBITS:-

EXHIBIT P1 THE TRUE COPY OF THE RESULT REPORT OF KOLLAM DISTRICT
SCHOOL  KALOLSAVAM  2022-2023-"GROUP  DANCE"  HELD  AT
GOVERNMENT  V.H.S.S.  ANCHAL  EAST  ISSUED  BY  THE  4TH
RESPONDENT.

EXHIBIT P2 THE TRUE COPY OF THE ORDER NO:C2/4272/2022(157) DATED
08/10/2022 ISSUED BY THE 3RD RESPONDENT.

EXHIBIT P3 THE SCREEN SHORT OF THE EVENT PARTICIPATED BY THE
PETITIONER IN THE KOLLAM DISTRICT KALOLSAVAM.

EXHIBIT P4 THE SCREEN SHOT OF THE EVENT PARTICIPATED BY THE 5TH
RESPONDENT IN THE KOLLAM DISTRICT KALOLSAVAM.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 87

APPENDIX OF WP(C) 42786/2022

PETITIONER  'S   EXHIBITS  :

EXHIBIT P1 TRUE COPY OF THE ACKNOWLEDGMENT ISSUED BY THE 2ND
RESPONDENT WHILE RECEIVING THE APPEAL.

EXHIBIT P2 TRUE COPY OF THE RELEVANT PAGES IN CHAPTER 13 OF
THE KERALA KALOLSAVAM MANUAL, WHICH RELATES TO THE
'APPEAL COMMITTEE'.

EXHIBIT P3 TRUE  COPY  OF  THE  ORDER  PASSED  BY  THE  APPEAL
COMMITTEE ON 14.12.2022.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 88

APPENDIX OF WP(C) 42788/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE  COPY  OF  THE  CERTIFICATE  ISSUED  BY  "OJAS
2021", TO THE PETITIONER FOR SECURING 1ST PRIZE IN
KUCHUPPUDI.

EXHIBIT P1(a) TRUE COPY OF THE CERTIFICATE ISSUED BY "SASTRIYA
NRITYAKALA  SAMMAN",  TO  THE  PETITIONER  FOR  HER
OUTSTANDING PERFORMANCE IN KUCHUPPUDI.

EXHIBIT P1(b) TRUE  COPY  OF  THE  CERTIFICATE-CUM-DETAILED  MARKS
CARD  ISSUED  BY  "PRACHEEN  KALA  KENDRA",  TO  THE
PETITIONER.

EXHIBIT P2 A TRUE COPY OF THE PHOTOGRAPHS SHOWING THE HOLE IN
THE STAGE WHERE KUCHUPPUDI (GIRLS) HSS CATEGORY
COMPETITION WAS CONDUCTED.

EXHIBIT P3 A  TRUE  COPY  OF  THE  RESULTS  OF  THE  KUCHUPPUDI
(GIRLS)  HSS  CATEGORY  COMPETITION  IN  KOZHIKODE
DISTRICT  SCHOOL  KALOLSAVAM  HELD  AT  VATAKARA
OBTAINED FROM THE WEBSITE.

EXHIBIT P4 A TRUE COPY OF THE MARK LIST OF THE KUCHUPPUDI
(GIRLS)  HSS  CATEGORY  COMPETITION  IN  KOZHIKODE
DISTRICT SCHOOL KALOLSAVAM HELD AT VATAKARA.

EXHIBIT P5 A TRUE COPY OF THE SCORE SHEETS OF THE 3 JUDGES
FOR  THE  KUCHUPPUDI  (GIRLS)  HSS  CATEGORY
COMPETITION  IN  KOZHIKODE  DISTRICT  SCHOOL
KALOLSAVAM HELD AT VATAKARA

EXHIBIT P6 A TRUE COPY OF THE RELEVANT PAGE OF THE MANORAMA
NEWSPAPER PUBLISHED ON 29.11.2022 SHOWING THE NEWS
RELATING TO THE KUCHUPPUDI (GIRLS) HSS CATEGORY
COMPETITION  IN  KOZHIKODE  DISTRICT  SCHOOL
KALOLSAVAM AT VATAKARA.

EXHIBIT P7 A TRUE COPY OF THE ORDER DATED 13.12.2022 NUMBERED
AS C2/3567/2022 ISSUED BY THE 2ND RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 89

APPENDIX OF WP(C) 42797/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 A TRUE COPY OF THE RESULTS OF THE KATHAPRASANGAM
(HS GENERAL) COMPETITION IN PERAMBRA SUB DISTRICT
SCHOOL KALOLSAVAM.

EXHIBIT P2 A TRUE COPY OF THE RESULTS OF THE "KATHAPRASANGAM
(HS GENERAL)" COMPETITION IN DISTRICT KOZHIKODE
DISTRICT SCHOOL KALOLSAVAM 2022-23.

EXHIBIT P3 A  TRUE  COPY  OF  THE  ORDER  DATED  13.12.2022
NUMBERED  AS  C2/3567/2022  ISSUED  BY  THE  2ND
RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 90

APPENDIX OF WP(C) 42815/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY OF THE TABULATION SCORE SHEET OF THE
PETITIONER.

EXHIBIT P2 TRUE  COPY  OF  THE  APPEAL  RECEIPT  NO.219  DATED
02.12.2022.

EXHIBIT P3 TRUE  COPY  OF  THE  ORDER  NO.C2/4272/2022  DATED
08.12.2022 BY THE 2ND RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 91

APPENDIX OF WP(C) 42816/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 RELEVANT PAGES OF KERALA SCHOOL KALOLSAVAMMANUAL
2022-23.

EXHIBIT P2 TRUE  COPY  OF  THE  APPEAL  RECEIPT  NO.90  DATED
01/12/2022.

EXHIBIT P3 TRUE COPY OF THE ORDER NO.C2/4272/2022(90) DATED
08.12.2022 BY THE 2ND RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 92

APPENDIX OF WP(C) 42832/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 TRUE COPY TRUE COPY OF THE APPEAL SUBMITTED BY THE
PETITIONER  BEFORE  THE  4TH  RESPONDENT  DATED
30.11.2022 ALONG WITH ITS TYPED COPY.

EXHIBIT P2 TRUE COPY OF THE ORDER NO: F1/11601/2022/ HSS (21)
DATED 10.12.2022 ISSUED BY THE 4TH RESPONDENT.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 93

APPENDIX OF WP(C) 42833/2022

PETITIONER  'S   EXHIBITS  :-

EXHIBIT P1 A TRUE COPY OF THE REPRESENTATION SUBMITTED BY THE
PETITIONER BEFORE THE 2ND RESPONDENT DATED 23.11.2022.

EXHIBIT P2 A TRUE COPY OF THE APPEAL SUBMITTED BEFORE THE 2ND
RESPONDENT BY THE PETITIONER DATED 23.11.2022.

EXHIBIT P3 A  TRUE  COPY  OF  THE  ORDER  PASSED  BY  THE  APPEAL
COMMITTEE  HEADED  BY  THE  2ND  RESPONDENT  DATED
06.12.2022.

EXHIBIT P4 A  TRUE  COPY  OF  THE  COMPLAINT  SUBMITTED  BY  THE
PETITIONER  BEFORE  THE  HON'BLE  CHIEF  MINISTER  OF
KERALA, EDUCATION MINISTER OF KERALA, CHIEF SECRETARY
OF KERALA, DIRECTOR GENERAL OF POLICE, REGISTRAR HIGH
COURT OF KERALA, HUMAN RIGHTS COMMISSION, COMMISSION
FOR PROTECTION OF CHILD RIGHTS, VIGILANCE DIRECTOR,
M.L.A OF VATTIYOORKAVU CONSTITUENCY DATED 19.12.2022.

RESPONDENTS EXHIBITS:  NIL.



WP(C) NO. 40794 OF 2022 & CONN. 94

APPENDIX OF WP(C) 42843/2022

PETITIONER EXHIBITS:-

EXHIBIT P1 A TRUE COPY OF THE PARTICIPANT'S CARD ISSUED TO THE
PETITIONER AND HER TEAM.

EXHIBIT P2 A TRUE COPY OF RESULT REPORT OF THE PETITIONER'S TEAM
IN THE DISTRICT KALOLSAVAM.

EXHIBIT P3 A  TRUE  COPY  OF  THE  APPEAL  PREFERRED  ON  02.12.2022
AGAINST THE ORDER IN EXHIBIT P2.

EXHIBIT P4 THE TRUE COPY OF THE ORDER NO.C2/4272/2022(151) DATED
08/12/2022.

EXHIBIT P5 THE TRUE COPY OF THE RELEVANT PAGE OF THE KALOLSAVAM
MANUAL FOR EVALUATION OF YAKSHAGANAM.

RESPONDENTS EXHIBITS:  NIL.


